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INTRODUcnON 

I, the Chairman of Committee on the Welfare of Scheduled Cutes 
;and Scheduled Tribes, having been authorised by the CoDlDlittee to su)):.-
mit the Repon on their behalf, present this Thirty Sixth Report on the 
Ministry of Home Mairs and Planning ~ .  Compoaem 
Plan for Scheduled Castes-Part I. -

2. Th., Committee took evidence of the officials of the MiDiatty of 
Home Affairs, Planning CollllDission and other Ministries c:oacerned witll 
1:be subject on 12th and 23rd November, 1982. The Committee wish to 
express their thanks to the officers of the Mmistry of Home Affairs, PI .... 
ning Commission and other Ministrie's concerned for placing before-the 
,Committee material and information they wanted in connection with the 
examination of the subject 

3. During the Tours undertaken by Study Groups of the Committee 
in January, 1983, discussions were held with the officials of the State 
Governments of West Bengal, Bihar, Uttar Pradesh, Orissa BDd Aadhra 
Pradesh regarding implementation of Special Component Plan in the 
respective States. On 11th March, 1983, the Committee decided to pre-
sent a part Report only, as examination of all issues relating to the Special 
Component plan had not been completed. 

4. The Report was considered and adopted by the Committee on 30th 
"March, 1983. . 

S. A summary of conclusions/recommendations contained in tht' Re-
-port is appended. 

-NEW DulU; 

March 31, 1983. A. C. DAS, 

ChoJtra 10, 1905 (Saka) CIuliJTl&llll, 
Commiuee on the Wellare 01 Scheduled Castu 

tmd SchediUd Tribes. 



A.IN11tOOUCfORY 

1.1 The Sixth Five Year Plan (1980-85) Document, 'while com-

mentins em the development of backward classes mentions that:-

''One of the Directive Principles of State' Policy in the Constitution 
enjoins that tbe State will promote with special care the edu-
cational and economic interests of weaker Scc:tioll'l of cbe 
peop!e, aad in particular, of the sc:heduled cas&es and echedu-
~ tribes and shall protcc:t them from social injustice and 
all forms of exploitation. This directive has been re4ected in 
the Five Year Plans which have Sought to raise the socio-eco-
mic le'Vels of all the people including Scheduled Castes/ 
Scheduled Tribes and 'other weaker sections. However, three 
deCades of development have not had the desired impact on 
lhese socially, economically and educationally handicapped 

groups. Their problems cannot be resolved through the per-
colation of general economic growth. The majority of the 
Scheduled Castes/Scheduled Tribes who form one-fourth of 
the population, are below the poverty line and also faeespeci-

al problems ~ to ~ .  

1.2 It has bee. further slated that in spite of Constitutional Direc-
tives and number of. legislative and executive measures by the Govern-
ment, their situation has not imprOVed appreciably mainly due to the 
Jack of economic support. Although special programmes were formu-

lated in the previous Five Year Plans for their ~  develop-
ment, the basic problem of their poor economic base has remained 
almost untouched so far. The Sixth Five Year Plan lays special emphasis 
on measures to solve their problems. 

1.3 The Sixth Plan document further states:-

"The major objective of the Sixth Plan (t980-85) is to wage an 
all-out war on poverty and mobilise all our Jatent energies for 
the creation of a more dynamic and more equitable society. 
This will be achieved ORIy jf. the Scheduled CasteslScheduled 
Tribes who constitute the bulk of the poorer sections ~  the 
population receive their due share from the Plan programmes. 
In view of this, Special -Component PJans will be fotmulated ~  

part of various programmes to enable scheduled castes ,famt-
lies to tross over the poverty line within a short period. 
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The main thrust for the development of Scheduled Castes has 
to come from every sector of development and by every De-
partment and Agency. The need-based programmes to be 
formulated for the Scheduled Castes would keep in focus tar-
gel groups in the occupational categories. The core program-
me for economic development would lay emphasis on land 
development and agricultural production animal husbaDdry 
in cluding dairy, sheep, goat, poultry, piggery development, 
leather work, weaving, other cottage and village' industries, 
fisheries and small scale and tiny industries." 

1.4 The important objectives of the strategy and approach for the 
devclopmeDt in Scheduled Castes have been brought out in the Report of 
~ Working Group on the Development of Scheduled Castes (1980-
85) and are as under:-

.. (a) that at least 60 per cent of the Scheduled Castes families in 
the country are enabled to cross the poverty line iJl the Sixth 
Plan period, through comprehensive and integrated family-
oriented programmes of economic development ~ a 10-
year perspective of similarly enabling all the Scheduled ~

tes families. 

(b) that the lag in the educational levels of the Scheduled Castes 
is removed, in the Sixth Plan period. 

(c) tbat a significant and tangible improvement in their working 
and living conditions is brought about by removing the lag in 
various social services available to the Scheduled Caste fami-
lies, and habitations and bastees, in the Sixth Plan period. 

(d) that an element of human resources development, consisting 
of their constructive and effective organisation and training to 

~  social awareness and the capability for taking initiati-
ves for, and management of, their own development, is built 
into every developmental. programme and scheme. 

(e) that occupational mobility of the Scheduled Castes should be 
specifically promoted. 

(f) that middlemen layers, which are responsible for reducing the 
income of self-emplOYed producers in the primary as well as 
secondary sectors and even in the tertiary sector are elimina-
ted from every economic activity. 

.' 

ia) that women and children amoDg Scheduled Castes are pen 
special attention in the developmental efforts. It 
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1.5 The Repon further adds:-

"The important instruments de'Yised for ensuring the-development 
particularly, the economic development of the Scheduled 
Castes are:-

(a) The Special Component Plans for the Scheduled Castes of 
the States and Central Ministries. 

(b) The Special Central Assistance for the Special Component 
Plans of the States. 

(c) Scheduled' Casks Development CorporatiODS in the States 
and Central Assistance to the States for these CorPorations." 

1.6 It has also been stalC'd in the Working Group Report that the 
effort for the development of Scheduled Castes has to be made in every 
sector and by every department and agency. It is nccessar that in each 
scctorschemes should be taken up on the basis of the needs of the Sche-
duled Castes, funds earmarked for the Scheduled Castes for such schemes 
and the flow of benefits quantified. 

1. 7 The Working Group Repon further states:-

"There would evidently be two aspects of the Special Component 
Plan for the Scheduled Castes: 

(a) Direct flows through family and individual oriented pro-
grammes almed at the economic development of the Sche-
duled Castes. Here the objective would be to provide in-
come-generating assets and skills to the Scheduled Caste 
families so that they cease to be dependent upon their eX-
ploiters and oppressQrs for their livelihood. 

(b) Flows to the Scheduled Castes through the provision of 
services and other facilities. Here it is necessary to have 
bastee-oriented schemes covering both existln,B and new 
bastees (like provision of drinking water, drainage, health 
services, house sites and housing, electricity) and program-
mes for extending facilities like education, vocational gui-

dance. 

In addition to specific programmes which would help the Schedu-
led Castes, tbe Special Component Plan must also indicate. 
modifications to policy and new policy re-orientations ~ 

and to be inade in the approach and any special conceltions 
provided to ensure their rapid ~  itt a mpner via· 
ble to the Scbeduled Caste beneflciary participuts." 
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1·8 In hcr lcttcr No. 281-PMO/80 of March 12, 1980 -addressed to 
Chief MiniatcrslGovcmors (Appcadix), coa.veyinS the ~  conccrn 
of the Govcrnment of India about the problems of the Scheduled Castcs 
and the high priority of the task of their rapid socio-eooJlOlDic develop-
ment, the Prime Minister, inter alia, had statcd: 

"In my inaugural address to the conference of State Ministcrs 

in cbarae of Backward Casses Welfare ill April, 1975, I had 
emphasised ~ responsibility of the diifcreDt-deprtments in 
executing programmes relevant to the Scheduled Castes. 

That conferenCe recogniSed "the needs of die Scheduled Castes 
iad recommended that each Department should tdcntify 
)JI!QII'lII1mes rdevaat to the Scheduled Castes in each sector 
U4qllliDtify the benefits that shODld be made available to 
them.l understand 1hat most State Go¥ernmcnts have for-
mulated Special ComPOOCDt Plans 'for SCheduled Castes as. 
.part of their State Plaas. 

The Special Component Plan, already prepared by the State 
Government, have not only to be improved qUJUltitatively 
and -quaUtatively bot should also be itnplementcd satisfactorily. 
Satisfactory implementation will require not only attention to 

-programmes but alSo a  - ~  personnel policy consis-
tiQg inter-oliaof orientation of officers of Departments 
concerned with development towards the Deeds of the Sche-
duled Castes and their careful selection, training and conti-
nuity of tenure. The objective of the various development 
_ programmes in the Special Component Plan should be to 
enable Scheduled Castes families in the States to cross the 
poverty IiDe within a short and specified period, if possible 
at least half of them in. this-Plan period itself. /f'or this pur-

pose, it is particularly important to take note of the develop-
mental needs of the Scheduled Castes in each occupational 
category, identify the available opportunities suitable for-

them, fonnulate approriate developmental programmes 
in the light of the above and build these programmes and 
'4;Orresponding outlays into the Special Component Plan. In 
this context, 211 ·illustrative list of possible programmes in 

~  sectors for different occupational categories of the 
SchedWed Castes is enclosed. It is important that the pro-

grammes Md outlays in the Special Component Plan do not 
reprr.ae..t .iaall token provisioas. but should be adequate to 
cater to a substantial proportion of the number 'of Scheduled' 
Caste families in the relevant occupational categories." 
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1.9. In a note furnisbed to the Committee, it has been stated that 
dOO .. tho Sixth Plan, aplaa methlllltslD, i:al1ed the Special Component 
Plan, was dcsianed to channeJise the flow of benefits and outlays from the 
gcatral sectors in the ADftual Plaris and five-year plan of the States for 
the'devdopmcnt of ~  Castes. The Special Cotnponent Plan 
ItratelY is a plan mec1tani. of earmarking benefits to the Scheduled 
Cu1es inpbysical aDd finanCial terms ftom each seCtor Of the State Planl 
O;ntral Pian. The Special Compoftent Plans are'· thus essentially part of 
each State Plan and pan of each Central Ministry's Plan. 

B. IDENnFICA nON OF BENEFICIARIES 

2.1 In the Sixth 'Five Year 'Plan documeftt, it was envisaged the Spe-' 
c:ial Component Plan will be formulated as part of various progrlUDlbes to 
enable Scheduled Castes families to cross over the poverty line within a 
abon poriocI. 

2.2. Regarding the crit('rion for judains whether a family is below tho 
poverty line, the Committee have been informed that, for identificatioa of 
the poor, Planning CommisI'ion constituted "A Task Force on Projection 

of Minimum Needs aad Elective Consumption Delnand" in t f)77 whicJJ, 
defined the poor as those wbosepc:r capita consumption eJ&pC1lditure lies 
below the mid-point of the monthly per capita expenditure class having a 
percapi... daily calorie intake of 2400 in rural areas and 2100 in urban 
arClas. The estimate of calorie ifttake is derived from fQOd consumption 
pattern of the corresponding classes and the calorie contents of the fool 

items. This per aapitaconsumption expenditure is then taken as the po-
verty ~. CalOrie nonos as chosen above are estittlated after takingilito 
consideration the age, sex and occupational diftercotialsin the total 

population. Therefore .... it will differ from State to State. 

2.3. According to the data given in the Sixth Five Year Plan docu-
ment, ~ 16), the All India (weighted) pel'CClltage of population be-
low the poverty line in 1977-78 was estimated at 48.13 tSO.82 in rural 
areas and 38.19 in urban areas). This estimate is derived by using the 
all-India poverty line of Rs. 65 per capita per month in 1977·78 prices 
corresponding to minimum daily calorie requirement of 2400 per peniOll 
in ~ areas and the poverty line of Rs. 75 per month corresponding to 
daily calorie requirement of 2100 in urban areas. 

2.4. The Committee desired to know how the officiels at the lowest 
rung such as Gram Sevakas would understand and apply the concept of 
calorie to determine ~ poverty line. The representati\fe of the Planning 
Commission, in reply, has stt'ted during evidence that this has ~  
been converted into irtcome in the rural and urban areas. According to 

the 1979-80 prices, it isRs. 76/-per month in the rural areas and Rs. 88/-

per 'ttlonth in the urban areas. 
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2.5. In a subsequent not.: furnished to the Committee on the concept 
.of poverty line, it has been stated that a Working Group was appointed· in 
August 1982, by the Departmeot of Statistics to evolve an .aa:ep:able 
methodology for identificatioll of the poor through criteria other than only 
the per capita income/calorie requirement. The origin of this Working 
,Group can be traced to the discussion on the subject in a number of 
national conferences including the seminar held at Nainital wherein the 
consensus has emerged that while recognising the importance of nutritiOD 
in the determination of poverty, purely calorie approach will not be ade-
quate to describe poverty in its entirety. It bas been stressed that there i. 
need to build a composite index which will effectively capture other facls 
of life as well including incidence of social consumption such as education 
-and health. 

2.6 When asked during evidenCe whether Planning Commission had 
figures as to how many Scheduled Castes families were below the poverty 
Jine, the representative of the Planning Comntission has replied as fo1-
.lows:-

"No Sir, we have figures for general ~  but for Scheduled 
Castes and· Scheduled Tribes we have no separate figures. 
We have the figures for the whole population. The Natsonal 
Sample Survey has not been able to give US figures for Sche-
duled Calltes and Scheduled Tribes." 

2.7. In reply to a question whether any assessment has been made as 
regards the  percentage df Scheduled Caste living below the poverty lino 
at the beginning of the Sixth Plan (1980-81) and at the end of (1981-82), 
the Committee have been informed that no such assessment has been made. 

The Thirty-second Round of NSS (National Sample Survey) consumer 
survey conteins infonnation which can provide estimate of Scheduled 
Castes/Scheduled Tribe below poverty line for 1977-78. This informa-
tion is being processed. 

2.8. In reply to a question whether any list of Scheduled Caste fami-
]ies indicating their occupation, income level etc. is maintained by the 

Government agencies at the village or taluka or block level and how the . 
:ScheduJed Caste families who requested to be assited are. identified, the 
following note has been furnished to the Committee:-

"For selection of beneficiaries under Integrated Rural Development 
Programme,  a hosue-hold survey is conducted of the families 
lies in the target group. A household survey scheduled bas 
been prescribed which seeks -exhaustive information including 

particulars of their caste, number of family memben, detaUs 
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of earning members, income level, land owned, cropping pat-

tern, assets owned, indebtedness poSition, etc. Alter the sur-' 
vcy, the families below the poverty line are selected on the 

principle that thc poorest among the poor is selected first for 

assistance. 

On an average, 600 families are envisagcd to be assisted 
in every block c:very year, resulting in a total coverage of 
3,000 families in each  block during, the course of Sixth Plan. 
The list of beneficiaries to be assisted under the programmc is 
displayed in "Gram Sabha" meeting for final selection. The 

IRO programme is a poverty amelioration programme aimed 
at the poorest among the poor; Scheduled Caste/Scheduled 

Tribe families, who consiitute a very large proortion of the 
target group to be covered by the IRO Programme are given 
high priority. The State Governments and Union Territories 
have been instructed to ensure that at least 30 per cent of the. 
families selecte.d for assistance under IRO should come from 
Scheduled Caste/Scheduled Tribe groups. The State Govern-
ments have also been requested to ensure that at least 30 per 
cent of the resources invested under the programme in terms of 

subsidy -and loans goes to the Scheduled Caste/Scheduled 

Tribe families." 

2.9. In reply to a question during evidence on this point, the represen-
tative of the Ministry of. Rural Development has stated as follows: 

"There bas ~  been 100 per cent survey by the National Sample' 

Survey by which poverty percentages of Scheduled Castes \ 
Scheduled Tribes could be available. I tried to explain that 
JOur survey is to know the poorest among the poor. We have 
600 families per block per year. To those people Patrika is 

given. We have given guide-lines to the States. The people 
whOse income is below Rs. 3,500/-is considered to be below 
poverty line." 

2.10. The Committee, during evidence, enquird whether a surv"y of 
all the poor Scheduled Caste families could first be conducted and fifty 
per cent among them who were the poorest could be assisted. Of the 
remaiDiDg femilies, 10 per cent could be covered each ycar subsequently 
under the Special Component: Plan. 

.. 
2.11 10 reply, .the ~  ·of the Planning Commission has .ta-· 

tcd:- . 
., 

"If I uaderstaDd you corcectly, ClIairmaa is $UJPSdDg. another lUI'· 
vey On the tines of the National Sample Survey. That survey 
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is being undertaken. The results will be available to us is one 
Or two years." 

2.12. Asked during evidence as to who could decide whether a person 
was above or below the poveny line and whether the guidelines given in 
this regard were properly implemented, the representative of the Ministry 
of Rura) Development has stated that the identification of beneficiaries is 
done by the team under the Block Development Officer. In some cases 
they get the assistance of the Extension Staff. The final decision is taken 
by the Block Development Officer for assistance under tbe Integrated 
Rural Development Programme.. . 

2.13. Explaining the process further, the representative of the Minis-
.try of Rural Development has added as follows:-

"The household survey is the main thing for the identification of 
beneficiaries. Since the toml number of 600 families is to be 
identified in a block for a particular year, we have some other 
guidelinCi with the result that clusters of villages are chosen 

in a period every year. It is Dot as if in a particular year a 
hundred per cent of the household survey is done and a survey 
is conducted for all the household in a village at any point of 
time. Certain group of villages will be chosen for this purpose 
and the household survey is done on that basis." 

2.14. When the Committee pointed OUt that the identification of tlte 
beneficia*1i had Dot been done properly and the really delierving families 

·were left out while others were selected, the representative of the Planning 
Commission has stated during evidence as follows:-

"These are tmdesirab1e practices. They need to be stopped. 
We can request the State Ocwemment to ensure that all thero 
lists may be exhibited and if there are any objections they 
mey be looked into and the poorest among the poor should be 
selected·' 

In case you want to take total survey of the families that 
will be more or less like the survey being undertaken by the 
National Sample Survey." 

2.15. The representative of the PlllDDlag Commission has further ex-
'plained during evidence that probably becaule of the diliculty in bavtna 
adequate staff and so on, it is very difficult to know all the fami1i!=S in 

·the block in the first year itself and to identify the poorest of the· poor. 
But this caDDot be done because it involves a major eiercise and carrying 

-out 8 suney for the entire block. 1t is true that thoae w1le are CODliDg in 
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the last will have to wait for 4 to 5 years. But when they get the assis-
~  they will cross the poverty line. 

2.16 As per data given in rbe Sixth Plan document (page 170), there 

are about J50 miUio... .. people in the country who are living below the 
poverty line. Out of these. around 300 million people (60 million families 
taking 5 persons in a family on an average) arc in the rural areas. 'Ibe8e 
~  largely of the landless labourers, small and marginal farmers, rural 
artisans and other workers. Precise figures regarding number of Schedu-

led Castes among them who are below the poverty line are not yet available. 
Integrated RlII'aI Development ~  started in 1978-79 in 2000 
blocks was extended with effect from 2nd October, 1980 to cover aD the 
5004 blocks in the country. Under this Programme, on an aver. 600 
families are to be assisted every year and at least 3000 families are to be 

covered in each block dUring the Sixth Plan Iperiod. It has been laid down 
that at least 30 per cent of the beneficiaries under IRJ)P should he selec-
ted from among the Scheduled Castes and Scheduled Tribes nnd at least 
JO per cent of credit and subsidies should flow to persons belonging to 
these comnnmifies. For identification of beneficiaries under IRDP" a 
family whose annual income from all sources is below Rs. 3500 is consi-
_red to be below poverty Iwe. 

The CommiHee have been informed that (or giving assistance under 
this programme, 600 families are identified in eac'h block per year aDd ~ 

identifying the people to be assisted. the poorest among the poor are 
selected. Survey for identif)'ing the people in each block is cootinued 
from year to year. The C(lI.nmittee feel that it would be desirable to ~ 

plete 100 per cent survey of all Scheduled Caste families in each IRDP 
area. For this purpose villages should be listed in the descendiag order of 
the Scheduled Caste population in the villages. ThUfli. villages predomi. 
Dandy inhabited b)' Scheduled Castes ~'. 51 per cent or more of Schedu-
led Caste families) should be taken up first. Ust of viUages so identified 
and expected to be covered in each year should he prepared ~ adVIHICe 
and exhibited at tbe Gram SabhaiPanchayat Oflkes etc. The Committee 
believe that even witb tlhe existing madunery at the block level such a 
5urvey can be undertaken and completed expeditiously. Further. in select· 
inc families to be as. .. isted. clusters of viUages predominaady inhabitated 
by the Scheduled Castes should be chosed first so tbat all the person!> 
Iiri.'!Ig ia a cluster are covered within the same year. Usts of identified 
families expected to be ~  in eacb year should also be prepared in 
lUhrance and exhibited at the Gram Sab .. ;Panchayat Oftiees etc. 

1.17 Accenti. to tile data Rive. in tile Sixth..... docllment (,.. 
16) tile all I'" (w .... ) pereeD" of )IOpIIIation below the pnwty 
liDe in 1977·78 was estimated at 48.13 (50.82 in rural areas .ad 38.19 
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iD ....... areas). This estimate .,as derived by usiog the d-IDdIa poverty 
liM of lb. 65 per capita pet' month in 1917·78 prices correspondiag to 
DliDiDHIm daily calorie requirement of 2400 per person in the ,.... aNlS 
and die poverty tine of Rs. 7S per month corresponding to daily calorie 
requirement of 2100 in urban areas. 1be Committee are of the· ~ tIIat 

IDe88IIl'iiD(c people below the poverty line on the basis of calorie ··iatake 
below certain prescribed minimUm level is not adequate. They, therefore, 
recommend that the concept of poverty sbould take into account not only 
the expenditure on food item bus also reflect other essential consumption 
expenditure. tbe existing conditions of life and regional variations. 

2.18 The Committee agree with the recommendation contained in the 
Second Report of the Commission for Sclheduled C.,1es _d Scheduled 

Tribes that while identifying ~  for beoefits due weightage should be 
liven to joint families and exte.nded families. In the rural set up so .... 
times land remains in the name of the head of the household whereas in 
actual practice there are several persons who share die Jand. Keeping 
tis in view financial assistance should be given not only to the OWr!ler of 
land but also to otbers who sbare the benefits of this land in the undivided 
family. While rendering assistance to Sched"led Castes families, norm of 

a typical single famJly ~ wife and their minor children) should be 
the govering criterion. 

C. SPECIAL COMPONENT PLANS OF THE STATES AND UNK>N 

TERRITORIES 

(i) Plan Formulation 

3.1 While commenting on the formulation of the State Special Compo-

nent ·Plans the Prime Minister had, in her letter dated 12th March, 1980 

addressed to Chief Ministers and Governnors of States under Presidents 
Rules, stated as follows: 

..... it is particularly important to take note of the developmental 

~ ~ of -the Sc?eduled Castes in each occupational category, 
Identlty.the available opportunities suitable for them, formulate 
appropnate ~  programmes in the light of the 
above and bUIld these programmes and cOl'responding outlaYs 
into 'the Special Component Plan." . 

~  a note furnished to the Committee it has been stated that the 
f mponent Plans formulated bll th St G 

ill· the Plannin Commi· .  . J e ate ovcrnments are discussed 
~ . g. ~  .Wlth State Government representati'Vesfand the 
Ministry of HOme AffaIrs IS closely associated 'with the discUssiOn. 



n 

3.3 Necessary guidelines were issuetl by the Planning ComJJ1ission vide 
D.O. 1eter No.PC(P) 1/6/1/80 dated 27-6-80 addrcsse,d to Chief Secre-

taries of States/Union Territories. The salient points are given below: 

(a) The Special Component Plan should clearly indicate the number 
of targeted scheduled caste families below the poverty line 
which would be assisted to cross over the poverty line at the 
end of 1980-85 Plan and ]981-82 Plan. 

(b) While the major outlays would come from the beneficiary-

oriented divisible scheD¥s under the various sectors, but in 
order to optimise the Special Component Plans, all schemes 

under ,the various sectors would need careful analysis and 
adaptation to e'nsure that larger benefits flow!O the Scheduled 
Castes. It maybe noted that the Special Central .~  

for development of Scheduled Cas'les would be substantially 
linked to the size of the Special Component Plans. 

(c) Need-based programmes for each occupational category of 
Schedu]ed Caste may he formulated particularly in sectors like 
agriculture and land development, animal husbandry, hoticuI-
ture, fisheries, village and small ~  cooperation, etc. 

Economic viability of the schemes formulated should be egsured 
through linkages with credit and marketing structure. 

(d) Programmes to be undertaken by SC Finance a!nd Development 
Corporations may be separately indicated with financial and 
physical targets. 

(e) Schemes for training of scheduled castes for skilI formation 
through Krishi Vigyan Kcndras. Udyog Vigyan Kendras, 
Trysem, ITls, other institutions maybe speh out and targets 

irndicated. These training programmes should be necessarily 
linked with institutional finance so as to enable the beneficia-
ries to become self-employed or wage-employed. 

(f) Educational and social services programmes like health, hous-
ing, water supply and . nutrition may be carefully drawn up 
indicating necessary targets of SC beneficiaries· under each of 

these schemes. 

(g) Special programmes for SC women and sweepers and Scavengers 

may also be drawn up separately. 

(h) Benefits derived by scheduled castes under special ~ 

like SFDA, DPA'P, CAD and IRD may be indicated. 

n. Q08IItilkaUOD Of Ftlncls--Sflte fttns 
3.4 In a note furnished to the Committee it has 'been stated that the 

majority of Scheduled Castes workers in the country are at present engaged 

21 LS-2. 
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in agriculture and allied activities. Occupation-wise, as recorded in 1971 
Census, 52 per cent of the workers were agricultural labourers and 28 per 
cent cultivators; 1eather work.ers, weavers, ~  basket, mat and ~

m:lkers are -the other major categories. The schemes included under Special 
Component Plans are, therefore, focussed on the above mentioned 

occupational categories. 

The schemes which would enable the Scheduled Caste families to 
generate additional incomes and improve their skiUs and levels of living are 
being emphasised on State for imj:Mementation. The identification of 

relevant schemes is a continuous exercise with the State Governments at the 
Annual Plan, discussions. The schemes which give direct benefit to indi-
vidual families, such as crop husbandry programmes, animal husbandry 
schemes, fisheries, horticulture, cooperation, village and cottage industries 
schemes, minor irrigation (wells), etc. are given priority. In addition, 

minimum needs programme, electrification of Harijan Basties, linking of 
Harijan Basties with main village, drinking water supply, primary schools, 

adult; education and nutrition centres, etc. which benefit the Scheduled 
Castes, are included in the Special Component Plan for Scheduled Castes if. 
these are located in Harijan Basties. 

I 

3.5 ~  Government of India laid down the following guidelines for 
quantification of outlays for different sectors in State Plans: 

(a) ~  51 per cent of the beneficiaries in any group-benefit-
ing ,scheme are from the Scheduled Caste-s and not less than 

,51 per cent of the benefits go to the Scheduled Caste the entire 
outlays may be shown in the Special Component Plan. 

(b) Community ~  in ~ ~  located. in the Sche-
duled Caste Basties/Mohallas may be lncludcd in the Special 
Component Plan. ' 

'(c:) , PropOrtion of'  the 'investments 'by tne Stafe GoVernments to 
, different' State Corporations and Apex'bbdies corresponging to 
, 'the 'prOportion' af ftow' of benefits to' the 'Scheduled Castes from 
such bodies may be inciuded in the Special Component Plan. 

(d) In respect of tapping the so-called "indivisible sectors" like 
major irrigation, power and urban development, methods of 
earmarking outlays under Special programmes like extension of 
irrigation facilities in the fields of the Sched'uled Castes, exten-

sion of electric connections to Harijan besties and wells belong-
ing to Scheduled ~  aQC;l ~  pf ~  may, ~:: 

divised. 
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for quantification of ·funds from the General Sector and their inclusion in 

tbe Special ComponeDt Plan: 

.I 

(a) ,In family/individual-oriented scheme, the' beneficiari.es cau be 
indiVidually identified. In such programmes a percentage of 
outlays is included in the Special Component 'Plan correspond-
ing to the planned percentage of Scheduled Castes among the 
programme beneficiaries. 

(b) There are some programmes which are likely to benefit the 
Scheduled ~  basties as a whole. These include drinking 
water supply, street lighting, link roads (to/from basties) and 
so on. In such schemes, the cost of providing the facility in/to 
the basties (not to the whole village) is included in the Special 
Component Plan. 

(c) Where any services/facilities such as primary schools, 
panchayat ghars, drinking water wells etc. intended for the 
entire village, are located in the Scheduled Caste Basti, the 
entire cost is included in the Special Component Plan. State 
Governments of Tamil Nadu, Maharashtra, Uttar Pradesh, 
Madhya Pradesh etc. have issued orders that in future all new 
community facilities proposed to be provided i:n a village should 
be located in Scheduled Caste basties. This serves the objective 
of promoting social integration while removing the scope for 
discrimination against members of the Scheduled Castes and 
meeting the needs of the Scheduled Castes as well as of the rest 
of the village. 

(d) There are certain schemes like minor irrigation which benefit a 
group of individuals. In such cases the entit'e· outlays is quanti-
fied in the Special Component Plan if S 1 per cent or more' of 
the Command area is comprised within the holdings of the 
Scheduled Castes. Another example is environmental improve-
ment of slums with S 1 per cent Or more of Scheduled Castes 
population. Furthermore, outlays for assisting cooperation and 
~  such institutions are also included in the Special Com-
ponent Plan provided at least 51 per cent of the membership 
of sucb societies / institutions is from among the Scheduled 
Castes and benmts will go to the Scheduled Castes in no less 
proportion. In such cases, where the relevant Scheduled Caste 
proportion is less tbanSt per'cent, im::lusion in SOP is not made. 
It bas also to be noted that wbere benefits clearly flow and can 
be made to ftow to individuals, the ~ at (8) ~  wiU 
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apply ~ not at (d), for example where llssistanceof'Rs.l,OOO 
per hectarel is given for assigned lands,and Slper cent,or Dtore 
of the beneficiaries of this programme are. all the Scheduled 
Castes, it will not be correct to include cont per cent total 
expenditure under this ,programme in the SpeCial Component 
Plan. 

'(e) The State Governments make provision in the State Plans for 
contributing to the Share Capital of State L8iDd Development 
Banks, State Cooperative Banks, Cooperative Marketing 
'Organisations etc. Such organisations are tbereby enabled 
to raise resources from financial institutions for further lending 
to their members. A percentage of outhlys for share capital 
contributions for such institutions corresponding to the planned 
percentage of lending by such institutions to their Scheduled 
Caste members, is also quantified in the Special Component 
Plan. 

(f) Wages are not ~  in the Special Component Plan. 

(g) In the matter of general infrastructure located outside the 

Scheduled Caste Basti, like schools, roads, hospitals, etc., a 

rational arithmetical proportion of the tota] outlay an the 

basis of the percentage of the Scheduled Castes in the area or 

among the users, is not computed and included in the Special 

Component Plan. 

3.7 Home Secretary, Government of India, in his letter dated 11th 

May, 1982 addressed (0 the Chief Secretaries of all the States and Union, 
, -' 

Terri,tories has stated that schemes or packages of schemes are expected to 

be desiBlled in such a manner that each such scheme and packages is capable 

of'genettt'ing 'the 'desired level 'of 'incremental iilcometo bridge the gap 

~ 'lhe ~  ~  and 'the base Jeve1 of' ~  of each ca .. 
. . : ," , .. 

tcgory of Scheduled Caste family engaged in a particularocupation in the 

State\Union Territory. In deciding on, the sebeme or package 'of schemes 

to be given to families in a particular occupation or categories, in a particu-

Jar pJace. it is obviousJy necessary to keep the market, limits imposed by 

market, the focus of the market, the market reach and Jinkage with the 

marketlmarketlng assistance. Only families which hive been given assis-

tance keeping these essential ~  of !luceen in ptvort)'-Jif)t; ~ .

Jin!' sllou1d be reported. 
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i8, The following table indicates the number of ScitedQled ~ 
lam_ ~  were proposed to be covered by the Statcs during 1981:82 
in various oCcupatiOllal categories: ' 

SI. Occupational 
~. OueglJrY 

I A1ricultural labouren 

8 Olll&ivators 

3 Artiaans 

.. Bducated Unemployed and skilled Worker. 

~ Leamer WGrlr.en .. 

6 Weaven at Sericu1ture 

7 Filbermctn .. 
8 Swcepen/Scavenren 

9 JloIUled ~  

10 Ta-cqaeed III. ,Indllltrial.Aictiv.itie. 

' ~ . 

No. gC ~. 

6.84.119 

5.60.908 

76.,10 

.. IU,,71 

86.7·· 

1.04,534 

..s,400 

-S,P7 

88.at5· 

II ,if6tl' 

.,36,035 
--.---
18;8&.6117 

-NoTE I The Category 'Othen' include. educated employed, village dala, riclm.ha 
putlofl etc. 

3.9 The Committee bave been informed that the numbtlr of Sdleduled 
Caste families tarlettCd to be benefited under family oriented ichemes, for 
crossing tbe line of poverty during 1981·&2 and 1982·83 was 18.86 lakhsJ 

Qd 21.89 .1 __ (provisional) respemively. Partic"n in reepeet of: IOmo 
baltiooQri.ecllod aDd otber ~  as fumisbldby tho Stites 81t as ~ 

CO'M'age as -Reported by:StaltslUnio" Territories 

IgSl-811 

(Aruicipatcd 
~ .  

19hoS3 
(PropoRd· 
Tal'letl) 

.......... --..... . ~
Butiel/habitationa 

,In a few Clllel, &be State Gavermaents haver aboWD the coverage in temu ofScJac· 
duled Gutel' ~ . imtead ofb.utica/habitations. The total of such beneficiariel 
COllIe. to IS,07,715 for Ig81·8. and 10,06,615 Cor IgO,oSS. 

II. Sir.., !J,MUt, 

Scheduled Clute Butiea/habitation 

IgSl-8. 19f8 • ..ss 
(Anticipated ~  

AchleYemenu) 'l'arpu) 

11,543 

IgBl·fIg 
(Anticipated 
Achievement.) 

11,666 

198t-8S 
(Proposed 
Tal'leu) 



--:-.,r-""--"'----' .. .. . ~ .
IV. HMuia, IgBl-8a IgBa-8s 

(Anticipated (Propoted 
. Acbievemeata) Tarleta) 

No. of 5ch. Caltel 

V. BGellli." 

No. of Adultl covered/to be ~  

Adult Education Centre.-in SC ~  • 

Schoo" in sa Baatiel/habitations • 

95.973 

1901-8sr 

sr.03.638 3,00,610 

3,087 

sr,600 

Non-Report. have not I)cen received froU1IU Slates/Union Territorie.. This dale 
has been collected f.om the pa"ticulars furni.ht'.c:\ by Stltel/Union Territoriel. 

3.10 The Prime Minister, in her letter dated 12th March, 1980 to tbe 
States/Union Territories had observed that it· is important that the pro-
grammes and outlays in the Special COmponent' Plan do not represent small 
token provisions, but should be adequate to cater to a substantial propor-
tioa of the number of Scheduled Caste families in the relevant occupa-
tional categories. 

3.11 In a note furnished by the Planning Commission, the Committee 
have been informed ~ it becomes difficult to provide for bigger outlays 
fo ... Special Component Plans out of the total State Plans in proPortion to 
the Scheduled Caste population in the respective States because of large 
outlays q~  for non-divisible sectors like power, irrigation and tranS-
port. .'. 

3.12 The Committee have been informed in a note furnished by the 
Ministry of Home Affairs that 19 States and '3 Union Territories with siZe-
able Scheduled Caste populatioa have formulated ~  Special Compo-
nent Plans. The outlays in the Special Component Plan rose from about 
Rs. 240 crores in 1979-80 to about Rs. 528 crores in 1980-81 about 
Rs. 630 crores in 1981-82 and about Rs. 715 aores in 1982-83. The 
folJowing data has been furnished in this regard: 

Year 

SOP Olltlaya (R •. in crores) 

Families proposed to be 
_iated for their econo-
mic development (in 
Ilkbl) 

,. ----_ ... 
1979-00 1980-01 

140.51 527.75 

6,7 
~R  by 
State. and 
Union Terri-
toriel to have 
been asailted) 

191h-02 IgI!2-03 

63a·76 714!'l' (Provilio . 

10.00 23·00 
~  ~  

rovisional) 
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3.14 Anana,lysis of the funds earmarked under the Special Component 
Plan for the year ~  as compared to the proporlioo of Scheduled 
Caste pop"'ation in some of the States is given below. 

(i) Bihar-Special Component Plan outlay-8.74 per ~  SC 
~ .  per cent. 

(ii) Haryana-Specia] Component Plan outlay-7.71 per cent; SC 
pOpulation-18.89 per cent. 

(iii) Himachal Pradcsh-Special Component ,Plan outlay-8.46 per 
cent; SC populatian-23.34 per cent. 

(iv) Madhya Pradesh-Special Component Plan outlay-6.44 per 
cent; SC population-] 3.81 pel' cent. 

(v) Maharashtra-Special Component Plan outJay-2.34 per cent; 
SC population-12.77 per cent. 

(vi) Orissa-Special Component Plan outlay-3.18 per cent; SC 
population-15.07 per cent. 

(vii) Punjab--Special Component Plan ~.  per cent; SC 
populatioo-24.71 per cent. 

(viii) Rajasthan-Special Component Plan outlay-9.03 per cent; 
SC poptdation-16.36· per cent. 

(ix) Tamil Nadu-Special Component Plan outlay-12.62 per cent; 
SC population-17.81 per cent. 

(x) Uttar Pradcsh-Special Component. Plan outlay-lO.69 per 
cent; SC population-21.62 per cent. 

(xi) West Bengal-Special CompOnent Plan outlay-6:9S per cent; 
SC population 20.09 per cent. . 

3.1S Taking note of the fact that the percentage of a1l0cation made 
,uader· tAe· Specjal. Component ,Plan was not even equal. to .the pcrcen_ 
of the SchedulC¥! Caste ~  in various States, the Committ<=.C asked 

~  ~  whether it was not dQsirable that tbe percentage of outlay 
undut\le SJ*:ial CornPQRentPlan should at least be equal to the percen,t-
age of Scheduled Castes in the tribal population of the State. The 
representative of the Planning Commission stated as under:-

"While we afe working out the percentage, the point that has to be 
kept in mind is that about 60 per cent of the outlay goes to 
what arc called the indivisible sec:tors-traRsport or communi-
catiol1tl or· power or heavy industry or irriptwD, etc. That 
is why these Sectors are totally excluded. They are D.ot taken 
into account. When we are takina the percentage of t1w 



population al against the total PoPUlation, we have to take the 
percentage of totaf plan. o}f you· take the remaining pro-
~  them the percentage will be higher than the ~ 

tage of the population.................... ........... . 

Let us. take UP for instance. In UP the total plan outlay for 
1982-83 is ·Rs. ] 132 crores. Out of. that for power, industry 
an,cl transport the outlay is Rs. 693 crores ............... . 

Roughly if you take this, then 60 per cent will be in the non-
divisible sectors. Out of the total plan outlay, 60 per Gent 
goes to the non-divisible sectors." 

3.16 Oarifying the pOsition further, the representative of the Ministry 
of Home Affairs stated: 

"The point I am trying to make is this that while we are working 
out the percentage of plan outlay we have to work out the 
percentage of Scheduled Castes in the total population. 
!Similarly we are working out the percentage of the Scheduled 
Caste component plan to the total plan. What I am $ubmit-

ting is that in the total plan of the State,about 60 per cent 
goes to the non-divisible sectors in which the quantification of 
the benefit to the Scheduled Castes and Scheduled Tribes .is 
'not being done, ·probably cannot be done ... What I am saying 
is that the quantification can be done only from the remaining 
40 per ce'nt. ilt is not done out of the 60 per cent. Out of 
this 40 per cent the quantification which we do is ~ we take 
it as percentage of the· total plan." 

3.17 The, Committee pointed out during evidence that. the total plan 
outlay for 1982-83 for Assam was Rs. 238 crores out of which allocation 
for Special Component Plan was Rs. 4.31 crores which was only 1.81 
per cent of the total outlay. The Committee enquired whether some mini-

mum percentage could be fixed for the Special ComponMt Plan based on 
the percentage of Scheduled Castes populatin and for that purpose a 
qualifying clause should be included in the guidelines issued to the States_ 
The representative of the ~ Commission thereupon observed: 

"This is a very far-reaching kind of recommendation and I don't 
have the authority; but I will convey your views to the Plan,-
Ding Commission for their consideration." 

3. t 8 In a note furnished to the Committee by the Planning Commission, 
it has been stated that in the States where the commitment for indivisible 
lectors is around 60 per cent or more of the total Plan provision, the States 
lave been able to provide comparatively lesser percentage of the total pian 



provision tor tue Special Compouc:nt Plans. In tnese States where the 
commitment to the indivisible sectors is of a lower order, the State Govern-
ments have attempted to provide larger outflows for the Special Component 
Plans. Although this infrastructural development benefits the entire com-
munity including Scheduled Castes/Scheduled Tribes, it is not possible I 

to quantify the benefits flowing to this category in ~ terms. 
• 3.19 'In a subsequent DQte furnished to the Committee regarding pro-

vision of funds, the Planning Commission .have stated that the percentage 
of Scheduled Caste population in a State is always kept in view, while 
ct>nsidering aHocations under the Special Component Plan. ,In view of the 
buge backlog in the development in this category of the population, every 
effort is made· at the time of the Annual Plan discussions to see that the 
maximum outlays are provide.d. There (Ire three categories of programmes 
under the States Plan:-(i) programmes under Don-divisiblc sectors like 
Power, Major and Medium Irrigation, Transport and Communication, etc. 
in the plan from which hene6ts cannot· be quantified separately.for sche-
duled castes even though benefits would accrue to them along with others. 
(ii) Institutional ~  e.g. schools, dispensaries, health centres or 
drinking water wells, etc. The outlays on such schemes can be related to 
the benefits accr.uing directly to scheduled castes and therefore ~ quanti-
fied if,these are located in Harijan Basties or areas where scheduled castes 
are in a majority. (iii) The divisible sectors under whiCh programmes! 
schemes benefiting individual beneficiaries can be identified. . The States I 
UTs have been advised to quantify the flow of funds directly benefiting the 
Scheduled Caste population from programme..slscbeme falling in the last 
two categories. At the time of the Annual Plan discussions the position 
is reviewed to ensure that the States provide the maximum outlays for this 
sector and that such outlays are fully utilised. Efforts are D;lade to devise 
new schemes and to improve their viability in consultation with the State 
Government officers. 

(Iii) Seetonl allocadoDi 

~.  The following details have been furnished to the Committee 
regarding the sectoral outlays made by the States and Union Territories 
under the Special Component Plans:-

------.--------------------------------

I Agriculture 

2. Land Reforms 

3. Minor Irrigation 

4. S:>iI &: Water 
Oomervalion 

Andhra 
Pradesh 

55.80 

86·119 

4.80 

A1Ram 

2 

34.65 

13.00 

4.00 

Bihar Gujarat 

3 4 

70.53 51.53 

153.00 13.00 

161.86 &5.19 

29.00 

--.---
Raryana Rimacha 

Pradesb , 6 

U3·13 70•00 

2.50 

73·60 .4050 

,.!II 10.00 



i2 

fl· S· 4 5 6 
, : 

5. ~ . 66.,sQ ~.  ~ 

6. Ani",l-JJuMiandr, 
&. Dairy !)ev. • ,·50 1,.00 6,.00 8.00 ea .• SO·. 

6.40 

7. Agl.lin. Ina. 6,40 ·3·00 

8. Fiaheriea 1.00 Ig.oo 0.46 lit. Ii !I. 00 

g. Fpre.'1 510.00 ·3,00 .;·00 ,,00 ao.ClIIl 

J.D, an PaDeha,.t. ~ .  4.00 144·40 ~' 136.50 
11\1>. DPM,lNRBP 1700.(10 •• 30 

II. OooperatiOll "".10 ~.  41.&6 .60.6S ~  !8,oo 

II. Water Ie Power 
DeYelopuae., "1,.00 11·00 4115·77 400.00 1,as.00 III.GO 

I,. lud1lltrie. .. 
1116 •• 8&,91, Milljll,," • ISI·75 .... 00 851.00 !p.oo, 

14. Tranapert Ie Com-
municatioA iOG.oo 31·0() S75·08 100.GO 161·90 

15. Bel_don • 100.14 96·00 450.78 '14·00 IDS·,.. ".00 

16. Medical Ie Health "5·54 5+-45 ~ IfI.OO 

17. Water ilG)ply &: 
Sewer. 550.00 1I1.00 5".95 195.00 1180.75 180.00 

18. HOllli., 5lJlI·0f 6,00 ~  1I01.g6 95·50 6.00 

19. Urban Dev. IS3·47 60.00 IS,eo 60.00 ~. ' 

flO. Information &: 
. ~ .  9-.00 

III. Labour" Labour 
Welfare " 179.15 - ".60 y .• I •. ~ oJjo 

III. Welfare of SOIST 1107.75 50.00 Igo.oo 600.00 ISO. 00 It·OO' 

IS. Social Welfare 18·45 1.00 15.00 IS·S7 6.00 

84. Nutntion , fl8.00 5.00 ,1.00 31.00 40.00 110.00 

~ Economic Service. .~ ~  

TOTAL 4919·48 906.65 4951.90 8506.01 ,166." 10gB. 50 

JUrnataka Knala M.P. Mahara· Manlpur' Oria .. 
• blra 

II II • 5 6· 

I, A8rlcu1t\ll'e ISS'OO 88' SO 711'75 841'85 1'10 sBB'f5 

I, Land Refol'ml 110'00 14'50 16'00 6"13 

------ _ .... ---



'!3 

II 3 4 5 6 

3, Minor Irrigation ' 811'115 50'00 559'00 1'00 .11+'00 

4, Soil &: WatM 
OonservatioD 70'00 IIS'OO 129'00 1'81 5'111 

5, ']\rea I>ev, , 70'00 185'80 126'00 18'60 

6, 'Animal'Hllsb"ndry 
&: Dairy Dev, 24'00 80' 411 68'99 47'44- 0'50 . ' ~ 

7, AjfJ,Inltitutional 
Finance ,  , 

8, Fisberie8 8','0 8'go 12'00 111'00 S'OO IS'SO 

9, Forest. 30'00 80'00 13'20 '~ 11'80 

10, 00 Panchayats 
11m, DPAP &: 
NREP 355'75 138'05 &10'00 goB'43 5'go 

II, Cooperation 113'\10 40'00 78'00 99'58 1'80 I" SO 

12. "Water It Pbwer 
Dev, 1010'00 1185'00 gBI'OO .77' 75 3'88 glh'oo(W) 

13, In dUitrie. and 
1183'68 (P) 

Mineralt , 191'81 62'04 60'00 212'49 5'g6 38'77 

14, Transport It 
Communication 115'00 71'00 760'00 27'111 75'78 

IS, Education . , 1211'SO 111'80 1175'16 1117' 511 5'65 ,81' 18 

16, Medical It Health liS' 70 118'go 67'00 '~ 1'119 97'115 

I,. Water Supply &: 
356'00 Sewerage , 761'75 17l1'OO 5l11' 37 17' SO 192'40 

18. Housing 978'00 171' SO 117'00 323'65 0'48 

19, Urban Dev', 130'20 65'00 20'00 lIU'OO 0'115 

110, Information&: 
.Publicity : "SO 0' 15 .'29 

21, I..abour &: Labour 
Welfare 469'41 5'30 9'20 145'80 0'30 

lI2, Welfare ofSG/ST 114:9' 44- 323'81 380'00 538'99 '4'00 lu'05 

113, Social Wdfar.e ISO'OO 9'4° 13'25 o'ro ~  

lI4, Nutrition , '25'00 176'60 106' SO 66'23 o'sO lIla'50 

25. Economic Servicel 7'SO 

--
1'o'l'AL 51l23'30 2016'47 4118'14 4211' '10 82'47 !l811' 33 
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--.. ---~ 

Punjl\b Ilajuthau Sikkim 'ramil Tripura 
Nadu 

I, Agriculture 1108'40 115'08 6'54 887'81 SO'oo 

• II, Land Reforml ' ~ 5'00 

3, Minor Irription 36'70 755'115 67'35 85'00 

4, Soil Conlervation 118'00 3'95 .51'08 18'00 

5, Area Development aGo'51 7""40 

6, Animal HlPbandry It Dairy 
Dev, , 14'00 16'91 1'60 77'04 10'115 

7, AlJri, Inltitutional 'PiDllllce 

8, Filheriea 0'75 1'05 ' 0'03 20'00 

9, Forelu 8'00 0'36 1'30 

10, CD Panchayau IRD, D'PAP, 199:31 1'118 '7411'go 
NREP 47' 15 

II, Cooperatipn 4'00 26'48 0'07 14'75 9'45 

III, Water It Power Development ~  1I61'SO S'5O IIIS'III1 IS'SO 
(R) (RR' (W) 
500'00 16roo 
(P) (P 

IS., Iddultriel It Minerall ISO'oo 109'6g S' 111 65'57 80'7" 

14. Transport It Communica-
tion • 

15, Education 6'10 159'23 1'86 488'80 12'07 

fo3'54 
T) 

16, Medical It Hralth 131'55 1154'.., 

17, Water Supply It Sewerage 200'00 419':;0 
,. 
1409' SI 14'00 

18, HOlPing S30'20 go'29 ,s9'8q 18'00. 

19, Urb"\n Dewlopmf'nt 108'00 16':;0 108'50 9'00 

110, Information It Publicity 1'00 80'00 

II, Labour I: Lahour Welf,.re 15'00 

III, Welfare" of SC/ST sB8'ss 6'2S 1515'48 :;0'00 

23, Social Wclfare 121'95 119'7' 1'40 

114, Nutrition 8'00 1'76 S6S'go 80'00 

25, Econ?mic SC'rvice! • 
____ •• ~ __ •• ~  •• _____ ._. ________ 

TOTAr.. 925'17 3g68'SS ,117'01 7989'114 , 1tSI'41 

•. _·t .... . ... ..i ; . 



25. 

-
U,P, We.t Delhi Pond,i- Chandi-

;. Bengal cherry prla 

• 
I,. Agriculture 104'1, 756'58 I'ge 6'110 0'71 

g, Land Reforms 14'00 1110'00 6'58 

3, Minor Irrigation' 600'00 gg6'go 1'00 

4, Soil &: Water Conlervation 138'43 

5, Area Dev, , 1640'00 100'00 } 
180'00 2'05 1'18 

6. Animal HUlbaudry &: Dairy 
II 

Development •  •  , 40'00 75'°9 0' 10 

7, ARncultural ~  Fin, "-

8, Fiaheriel 3'30 

9. Foresla 180'30 71'29 0'08 

10. CD Panchayat. IRD, DPAP, 
NREP 767·'J7 30'00 19'74 

II, CI)0Pf'ra tion 63'05 170'68 3'56 o'SO 

II, Water &: Power Development 
6&:)'00 IS'OO eIf'OO 3'65 

(P) )" 
80'35 1'40 
(W) 10'00 

13, IndUline. &: Mineral. 650'00 119'115 79'14- 17'00 3'3' 

'4, Transport &: Communica-
- tion, ,  ,  . 8SO'oo 110'87 '5'00 

IS, Education 630'06 640'53 177'70 115'10 11'43 

16, Medical &: Health 329'55 37'80 1'60 

17· Water Supply'lt Sewerage '450'00 10'00 

18. 'Housing 478'SO SO'oo '311'75 32'56 11'00 

19, Ur'ban Devp, 187'80 77'00 12'00 

21', ~ &: Publicity • lIO'oo 

21, Labour &: Labour Welfare 30'18 "711 o'go 0'61 

1111, Wdfare of SC/ST 558'97 384'05 94'00 43'80 19'00 

113" Social Welfare 11'36 ,'80 5'05 

114· Nutrition 94'00 '3'''& 6'50 ~  

25; Economic IM"rvice. 

3.21 ~ evidence the Committee pointed, out that in the sectoral 
allocatioDsmade by Bihar an outlay of Rs. 2300 latbs and Rs. 86 laths 
ba4 ~ sbowIi for the 8enera] plan and for the Special Component PlaQ 
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res.pectively under the bead "Oood control" and desired to know on what 

basis such an allocation was made. The representative of the Ministry 
of Home Affairs stated: 

, 
"Actually according to the strict test of schemes to be included 

in the Special Component Plan, flood control scheme does 
not conform to the Plan. That ·is why in 1982-83, it has been 
exCluded." 

3.22" ~  asked to explain thc rationale behind showing the National 
Rural Employment Programme (NREP) under the Special Component 
Plan, it was explained that the NREP included schemes 'for creation of 
community assets and ten per cent of .the NREP funds were eal'R1ar1ced 'for 
creating those assets which were specifically meant for the use of Scheduled 
Castes and Scheduled Tribes. This also included construction of houses. 

3.23 When the Committee pointw out that the wage component in the 
National Rural Employment Programme (NREP) which formed 60 per 

cc:nt of the total allocation should not be charged under the Special Com-
ponent Plan and only 40 per cent of the total funds spent on raw material 
which benefited the Scheduled Ca'3tes should be shown under Special 
Component ¥tan, the representative of the Ministry of Rural Development 
stated: 

"We are spending both the wage component and material compo-
nent in creating economic activity. We ~ said that at least 
to per cent should be ,for Scheduled Castes· and Scheduled 

Tribes. I do not understand how we should take only the 
material cost." 

3.24 When the Committee expressed doubt how an outlay UDder the 
he.ad 'Land Reforms' could be included under Special Component Plan, 
the representative of the Mimstry of Rural Development explained that 
the money was meant for development of·land given to SchedUled ·Caste 
allottees. 

IV. Separate Bu.tHeads 

3.25 The Committee have been infonned in a note that the Ministry 
of Home Affairs has addressed the State Governments to create separate 
sub-heads for the Special Component Plan in the budgets of the Statesl 
Union Territories under each budget-head; this will help ensure that am-. 

ounts for Special Component Plans do not get diverted. 

3.26 The Planning Commission have ~  in a note  furnished to 'llie 
Committee that instructions for separate ~  beads for Spedlll' COMpo-
nent Plans have beon issued to States by Home Ministry in coMultatiOn 

with the Ministry of Finance. In respect of carry-over of unspent balances 
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of allocated funds to the subsequent years. it may be mentioned that .. 
far as Special Central Assistance is concerned, unspent amount of oae year 
is carried over to the next year, within the overan limit fixed for the Plan 
period. 'The States ,are persuaded to utilise fully the outlays fixed. for the 
plan period, with suitable phasing from year to year and the diversions 
within the Special CompoDent Plan, if any, are allowed after proper justifi-
cations. The .discipline of utilising the Plan provisions during the salJlc 
Plan period is insisted upon as a spur to better achievement. 

3.27 In reply to a question at to which of. the StateslUnion Territories 
have opened sep,rate budget heads/sub-heads for outlays under Special 
Component Plan, the Committee have been informed that the Government 
of India have in consultation with the Ministry of Finance, Controller 
General of ACQOUnts and Comptroller and Auditor General of India, issued 
letters to the StateslUnion Territories in this regard. Some States have 
already opened separate ~  and othel'l have taken a decision to 
do so. The position as intimated by tbe States I Union Territories is as 
foUows:-

States/UT •. which have opened 
separate sub-head. 

I. Madhya Prade.1I 

,. 81lrkim • 

4. Uttar Pradeab 

Staeel/UT., which have decided 
to open aeparate .ub-beads 

I; Auam 

•. aiher 

3. Punjab 

4. R.aj •• than 

5. Pondicberry 

~ .

Auocitllion Df Non.Of/iciGls 

3.28 In reply to a question as to whether the repreaentative of Schedul-
ed Castes are associated in any manner at the time of formulatioD of the 
Special Component Pfans the Committee have been informed that the Plan-
ning orpnisatiofts set up in the States has taken different forms in different 
Stases. In 8IIle States, District Planning Boards have been set up aDd 
ltWl/MLAa are represented on these Boards. There is, however, no deft-
aite iaformatioD. available with the PlaDDillg Oomminion to iDc:Ucato wbe-
ther representatives of ~  Calles have been/are being associated in 
the formulation of Special Component Pla'lls by the State OoYermnentJ. At 
the Centre, the Ministry of Home Affairs have been boJdill, meetiap with 

21 LS-3. 
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the Hon'ble Members of Parliament belonging to Scheduled ~

du1ed Tribes and suggestions made at these meetings are given careful 
c:oosideration and action taken thereon. 

3.29 When ~  during evidence whether MPs, MLAs and other 
eJected represeIltativeS' were involved at the district and State levels while 
formulating the plans, the representative of the Ministry of Home· Affairs 
stated as follows: 

"In 1980-81 and 1982 at the district level MLAs are invariably 
involved as also at different levels." 

3.30 When pointed out that the above reply contradicted the written 

reply of the Planning Commission wherein they had stated that there wu 
DO definite information available with the PInning Commission regarding 
the association of the representatives of Scheduled Castes in the fonnula-
tion of the Special Component Plan in the States and some of the Mem-
bers of the 'Committee themselves were not actually consulted so far on 
this, the representative of ~ Home Ministry assured the Committee that 
a circular to this effect would be issued and there would be ·no hesitation 
iiHhls regard. 
3.31 Asked during evidence whether any meeting of the MPs of Sche-

duled Castes was held for this purpose, the representative of the Ministry 
of .Hogle Affairs stated as follows: 

"The Minister himself took a meeting here with all the MPs of 
Scheduled Castes. Home Minister has also mentioned that the 
elected representatives of the regions should be involved one 

way or the other in the matter of not only the por.formance 
but also examining that this special component plan schemes 
are implemented properly. To this extent we will clarify. We -
will take it "up. We are certainly determined to ensure tbat the 

elected ~  are associated at different levels. 
3.32 During evidenCe the Committee asked wbether MPs, MLAs and 

people belonging to all shades of opinion were associated with the 20 point' 

programme including point 7 of tbe 20 point programme i.e. to accelerate 
programmes for the development of Scheduled Castes and Tribes. The 
representative of the Planning Commission replied: 

"About 20-point programme, all States have set up Committees." . 

3.33 A member of the Committee remarked during evidence tbat he 

bad never been associated with any of the Committees and he enquired 
~  instructions would be issued that elected representatives should 

~. involved in the 7th .point programme concerning Scheduled ~  

Tribes: In this connection the representative of tbe Planning Commission 
stated as under:-

"We take note of tbis view Of the hon. Committee and we wid. 
convey tbis to the Planning Commission. We will try to take· 



it up with the States that the people's ~  should 
be involved in the formulation and implementation of the plan." 

3.34 In reply to a query during evidence whether planning would be 

introduced at district level. the representative of the Planning CommissioD 

replied as follows:-

"The Planning Commission has taken a decision to strengthen tbe 

district planning machinery. But there is no ,definite informa-

tion whether even in those States where the planning at the 
district level is being attempted, the State ·Plan is aggregate 

.of all those district plans or not. When the States c:cmc to 
us with a final State Plan, we do presume that they have con-
sulted the district level people. But whether they are able to 
include all the recommendations of the district level bodies 
h  a different thing." 

3.35 During the Study Tour of -Study Group 11 of the Committee in 

January, 1983 to Bhubaneshwar and Hyderabad, the representatives of the 
Governments of Orissa and Andhra Pradesh. informed the Study Group 

that no specific instruction was received from the Central Government for 

directly associating the local MPs/MLAs in the formulation of the Special 
Component Plan for the State. 

3.36 The CoJDDlitfee (eel surprised that the PIMoiq COIIlIIIiIIiOD 
Iaave DO de8alte ~  on fbe point whelber repre ..... fives of Sche-
duled Cutes are being usociated in tlae fonnulation of Sped" Component 
~  by the respective States and Union Territories, eveu tbou&b tbere 
II8Ye beea ID8D)' discussiOll5 with the State Governments reprding AnD .... 
..... ia tile PIamIing Commission. TIle CollllDittee recollllMad that ill-
structiOIl5 should be issued to aU StateslUnion Territory Administratioas 
that Members of Parliament and MLAsrepresenting Scheduled Castes 
ItbouId be activel), associated i,n the formulation of Special Co .... aeDt 
Plan as weD as in lie Impiementatic.:I of various programmes for lhe cleve-

IopmeDl of Scbeduled Castes. 

3.37 ~ evidence the reprelentative of lhe Planning COIIIIIIis-
lion .... the MiDistry 01 Home Aft'airs had stated that of the total p_ 
outlays of States about 60 per eent was la no-divisible sectors like Power, 
Major ad Medium Irrigation, Transport and Communication etc. As ~  

the q ..... tifieation of beDefits aeeruiug to si:beduled Castes could be done 
oul)' from tile relD8iDiug 40 per cent fuads meaDt for the divisible seelGn. 
1be COIIIIIIittee feel that even in non-divlsible seeton quantikatioD 01 
beaeAts .. he made with some approximatioa keepiJIfI ia view the ScM-
. daIed CIIIilte popuIaIioa Hkely to be benefited. For example, in lIIe cue of 
IIMtjor ad IDe6ua irription projects, it is possible 10 work out .. --
witbin tbe eollUll8lld of sueb projects aad the dired benefits Ukely to 
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KCI'IIe to the Scbeduled caste population witbiD that area. SimUady, in 
tile Power ___ , tile beDeftts likely to acaue to the Scheduled c..ae. by 
tile rural electri&catioa llebemes, such as, energisatlon of lrriptloD weill, 
eIec:trikation of Sc:beduled Caste basties, subsidy for proftIioDoi dGmeI-
CIc cGDDediOIIs to tile Scheduled Castes can be worked"'" iii ........ 
leCtOr, the benefits· Ukely to aa:rue to the Scheduled Cattes by collllfrafloD 
01 Iiak roads coDDeCting the Scheduled Caste l'ilIages e-. also be ......... 
fled. The Committee are of the view· that the benefits resultiDc froDl c:rea-
tion of iabasOwture and outlay in the ooJHtivisible seeton III'e IItI'ply 

derived by ~  Castes and TrIbes. 

From the data furnisbed to the Committee It is seea tbIIt tile peran-
tap of aDocadon made UDder the Special CompoaeDt PIaIi& of TUiouI 
states was -.da lower than the perecntage of Scheduled CIIte popuJatio-. 
ID the respective S.... The plea of the Government ... the perceidI9:i 
01 outlays ID tile Special Component Plans should be related to tile per-
centage of Outlay in the divisible sectors is DOt fuUy justified. The c.... 
IIIlUee tberdore recommend that the perce ..... 01 outlay iu. tile Special 
Co......,.Dt PIaD of a State should not be leu tb8a the perce .. 01 Setae· 
elided Caste popaladon in that State. 

,j 3.38 The Committee have bee.D. inormed tbat in tile divillillle &edoII, 
tIIere ~ two categories or programmes which 1ft inICluded In the SpedIII 
CODtpODeDt Plan, namely, (I) InstitutioDai progr8IDIDI!8, e.g. schools. dis-
peIIII8ries, health centres, drinking water weDs etc. Tbe oadays GD IIICh 
~ can be related to the benefits accruing directly to SdIHuled. C .... 
.... therefore are quantified if these are located in SclaeduIed caste B8IIdts 
or areas where Scheduled Castes are in a majority; _ (Ii) tile dMIiIIIe 
IMICIOn aadeI' wbich prcttpum ...... lsebemes benefitbi iDcIhrlduai ~ 
daries c.-be .deDti8ed. According to the criteria laid down by the GoT-
el'IUDeDt 01 IaidiII, wbere any primary !lehools, p8ncbayat pars, driakIDI 
WIlIer wells, primary IbeaIth centres, su.heaIth centres etc. intended for die 
entire vOl. are located in a Scheduled Caste basti or in a .vUIate pre-
..... otly lababited hy Scheduled Castes' (51 per cent or more 01 Selle-
dilled Cute population), the entire cost Is to be ineluded in the Special 
ColllpODeoDt Plan. In the Roads sector, the outlay 0Jl eonsUuction olM 
roads coueetiDa the Sclaedaled Caste villlle or a bIIsti with the main drad 
is also included. These are ooIy illustraCbe eases. The pro .... of such 
tacUIdes or services II hdeaded to be availed 01 not OIlly by SdtecIided 
Castes but by ... the comuaities. The Cellllllittee are BOt therefore con-
viDeed tlIat more location of a particular facility in Scbedalecl Cute hIIti 
sbouIcI be the· reasoD for quaatHying the outlay iD a.e SpedaI COIIIpOIltIlt 
Pilla. By iIlch80n of outlays OD such cOlllBlllity belleflttlBc sellenles. tile 
IUDOuIUs iac1uded in tbe Special Component PIIns have bee... bdIIted 
Ii .. the inapreIIio. tUt ..... 80_ 01 IDDDey are... ..... 011 ... 
SdIed1IIed c .... "hereM "'.flu hIIv. DOt eulullftly. tew.d to ..... 
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TIle Connnittee conmder that in the c.e of mch scbsnes the 'al. 01 
quaJltiflcadOn 01 fODds in the Splecial Component PlaD should be criticaUy 

renewed ad fresh Ir'Didelines issoed so as to ensure tbat the amoDDts .-
eluded in the s.-ial Component Plan.4J reflect the beneftts which are 
ac:taaUy intended to accrue to the Scheduled Castes. 

3.39 'I1Ie Committee have heM informed that the ~  Component 

. Plans fonnuIated by the State Govemments are discussed h the Plann ..... 
COmmission witb the representatives of the State Govemments. A perusal 
of the Special Component Pia.,!! fonnulated bv the State (".ovemmenfs I .... 
dlcates that sometimes there is a tendency to quantify amount4J ID certah 

sectors by mere ~  of funds on the basis of percentage of the 
total Plan Outlay In the respective ~ . The ColllDllttee ret ..... 
tbat while ~ the allO('ations shown in file Special COmpOl1eJlit 

Plans it should he ensured that the quantification is not done merbonl('allv 
but is related to the actual benefits likely to accrue to tbe Scbeduled 
Castes. 

3.40 TIle Committee find that all tile States bave· not yet opened 

Hparate budRet-heads of accouofslsub-heads for Special Component PlaD 
for Sdaeduled Castes in !ipite of the tact that instructions in fbis· regard II ... 
been is!JUed to all the State Govemments vide Ministry of Hnme Affairs 

letter No. 1401118179.SCRCn m dated lht January. 198%. The Com-
mittee expect that these ill.4Jtnlction.4J win he complied with without delay 
by all the State Govenunent'i. It !lhould also he en!iiured that the fund" 
meant for the Special CompontY.1f Plan are not diverted to other scheme. .. 
in the ReDeral sector. . .... 

3.41 Some State Govemment" have started a scheme under whfc'h 

shops are eonsfructed by the Govemment and aDotted tAl Scheduled Caste 

pel'SOllB. A Study Group of thl' Committee bad vi'llted two !!1Ich !ihopPinJ!! 

cOmp'iex In January. 1983, one in D ~  in Kakori Rlock. Dillitrict IAlck-

.1WW (Up) and another in Malihtlbad Bloc-k in District Bardoi. H.P. An .. 
other Study Group visited a ~ complex in Ranra Reddy district 

in Andhra Pradesh. The cost of ea .... !lbop was Rs. 8000 in Kakori Block 
and Ro;. 9000 in Malihabad Block. Fiftv per cent of the eO!iit of !iiUCh 
shops 18 paid 88 C.ovemment !llIMiltv 8.11d the balance is repavahll!' free of 

intel'e5t in 10 yean; time. The Cost of simp constructed ~ the !ihopp... 

ina complex in RaneR Reddv Di!iitrict waH Rs. 150081·. The Committee 
would iIlllftCSt that al1 thf.' State GOVl"mmenl!ii mav con.4Jider the introduc-
tion of similar schemes onder the SpeeiaJ Comnonent Plan of their States. 

3.42 Some State (",.overunentCi have introcJoced a scheme under which 
Gbvemment purchases cultivable land and distributes to identified Sche. 
duled Castes landless ~  Inbourt'l'!ii. The ('ommitte4' would .ug-

~ ' 
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pst that a similar scbeme may be introduced by aU the State ~ 

meats. At least one acre of land could be distributed to ., .... ottee· f. 
or eost if the cost of land is upto Rs. 50001-per 1CI'e. Where pure .. of 
cost of land is higher than this limit, the amount in ex.cess of Ib. 5000/-
may be given to the beneficiary as interest free loan which JII8V be repay-
able in convenient instalments. As far as possible. CO'lltiguous 1ft. of IandI 
should be purcha!ied for distribution so that community irrigation facilities 
and other benefits may be conveniently .:nade available to file aIIottees. 

D. SPECIAL COMpONENT PLAN-CENTRAL SECfOR 

4.1. Special Component ·Plans for Scheduled Castes are required to be 
prepared in the Central Sector also. ']n this connection, a communication 
was sent vide D.O. No. PC/SW/Il-2(5)/77, dated 5th May, 1979 by 
ths: Secretary, PlaMing Commission to all Secretaries of Central Minis-
tries. Relevant extracts from paras 4 and 5 of this communication are 

reproduced below:-

"For the Seheduled Castes, it has now been decided to prepare 
Special Component Plans. It is necessary to identify schemes 
. under each sector which ·have direct relevance to their deve-' 
lopment and to earmark funds for them out of the divisible 
pool of the Ministries' Plans in proportion to the population 
of the individual target groups .... where the pattern of 
expenditure is not amenable to earmarked allocations, the 
sectoral plan should indicate a share for the Scheduled Castes 
iifl the targetted employmcnt, training or other benefit." 

-4.2. The Working Group on the Development of Scheduled Castes, in 

their Report of September, 1980. have observed that every Central Minis.-
try /Department must fonnulate a Special Component Plan for the Sche-
duled Castes in their respective sectors, in magnitudes commensurate with 
the development needs of the Scheduled Castes and so as to help ~ 

tively catalyse and help the efforts of the States. . In these Special Compo-
nent .Plans, the Central Ministries/Departments should earmark alloca-
tions from existing Central schemes, modify existing schemes and re-
orient them where necessary to suit the problems and situation of the 
Scheduled Castes and based on the needs of the Schedulea Castes, take up 

new Central and Centrally Sponsored Schemes. Adequate outlays should 
be made in the Sixth Plan to accommodate and adequately provide for 
the new schemes for the Scheduled Castes formulated by the Central 
Ministries/Departments, as well as Modifications/reorientation/expansion 

of their existing schemes made in order to meet the developmental needs 
of the Scheduled Castes. " 

4.3. The Committee have been informed that the Planning Commission 
are pursuing the question of identification of scheme!! and quantification 



33 

of oudays for the benefit of Scheduled Castes with differeoot Ministries/ 
Departments aince 1979. Some of the Ministries such as Agriculture and 
Cooperation and Ministry of Education and Culture have identified and: 

quantified outlay for Special Component Plans. These tWo MinistrieS did 
their exercise in 1981-82 itself. Two other Ministries, namely, Ministry 
(If Health and Ministry of Labour have indicated now of funds to Special 
Component Plan ·for ~ . It has been stated that the scope for 

identification is limited in a number of Ministries' /Departmenls' pro-
grammes. Those of the Ministries/Departments which have beneftciary-
oriented programmes 3re stated to have initiated this work. 

4.4. During evideru;:e, in reply to a question regarding formuiation of 
sfhemes fOr the. ~  Plan by Central Ministries the' ·repre-
. seiuative of the' Planning Commission informed the Committee as 
foDows:-

"U there is a Central ~  and if the progr{l.OlD1c-Ii such that 
~ .  . -Sollie component plan for the Scheduled Caste canbe chalked 

. out, then OUt of the Central fund the Ministries have tried 
and attempted it.. The Ministry of ~  and Coop:-
'ration, Education, Health, Labour and Energy have done it. 
tn some Ministries where tqere is no Central Scheme of this 
type, they say that their activities are of such nature where 
special component plan for Scheduled Caste cannot be for-
mulated. We have written to the Ministries and they have 
replied to us by saying that it is not possible for them to 
formulate any special component plan. So, it is the Miniitry 
wbo. can really explain as to wby it is not possible to have-a 
Special Component Plan." 

4,.5. The Committee pointed out during evidence that only five Central 
Ministries had formulated the Special Component Plans in their respective 
seetors and desired to know the .position regarding other Ministries. 

In reply, ~  representative of the Planning Commission statedl-

''There are five or six Ministries which could attempt but they 
have not yet prepared. These are Ministries of lndulitrial 
Development, Department of Banking, Mmistry of Civil 
Supplies,Department of Textiles, and Ministry of Rural 
Development. There are s('me Ministries who lIay thattbey 

cannot prepare. I mention some. Ministries like Ministry of 
Shipping and Transport. Iinformation and Broadcasting, ~ 

~ . Chemicals & Fertilizers, Space, Supply & Rehabilita-

tion, Food, Department of Mines, Electronics, Tourism " 
Civil Aviation, DepartDlc!'!t of u(:,oal, Department of Steel, 
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Ministry of CommUDications, Ports II; Docb, Department of 
Ocean DeYelopment." 

4.6. In reply to a question, the Commiuee have been, infOrmed that 
the AImual Plans. of Central Ministries/Departments indicating ftow of 
funds for Scheduled Castes and' Scbeduled Tribes, are discussed in the 
Planning Commission at wbich the representatives of the Milnistry of Home 
Affairs are also present. During the Plan discussion for 1982-83 SODle of 
the Ministries had attempted to identify schemes which have a bearing on 
the development of Scheduled Castes. However, such identification of 
schemes and quantification of funds was not satisfactory in all cases. 
Therefore, the Ministries/Departments have been requested to further 
look into the exercises. Ministry of Home AftaJrs was also requeate4 to 
have dialogue with the Central Ministries/Depanments and idontify 
schemes from which flow of funds for Special Component Plans can be 
clearly indicated. 

4.7. Asked during evidence whether the PlaDoiDa Commission or 
the Ministry of Home Affairs examined independently the basis of the 
statement of the Central Ministries that they could not prepare the Special 
Compoa.ent Plan, the representativc of tho PlanniDg Commission replied: 

"These replies which we have now received, we wi)] discuss them 
in the annual plan discussion." 

4.8. The Committee were informed during evidence that the Secretary, 
Planning Commission had again addressed a letter to the Secretaries of 
the different Ministries asking them to find out the areas of the Special 
CompdDent 'Plan and to indicate specifically the flow of fund out of their 
pl8ID. whlle coming for the 1983-84 plan discussion. Some Ministries pad! 
done it  where  it was comparatively easier for them to do so. 

The Committee were further informed that the Central Ministries bad 
been requested to include a paragraph regarding Special Component Plan 
in their Annual Plan for 1983-84. 

4.9. The statements given in Appendices II. m and IV indicate the 
outlays for the Special Component Plan out of the total Plan provision of 
the Ministries of Health, EducatiOn and Energy (Departme'tlt of Power) 
for the year ~ . Prom these statements it is seen that the Ministry 
of Education had allocated 12.07 percent of its total outlay under the 
. Special Component Plan, while the Department of Power in the Ministry 
of Energy had allocated 0.89 petcent of its total plan provision for the 
year 198t-82. The Ministry of Health had earmarked about 7.8 percent 
of their total outlay for the Special Component Plan f01"· the year 1981-82. 
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4.10 Referring to the statement tesardina quantificatioDof fuada tor 
Special Component Plan of the Mjnistry of Health, the ~ en-
quired during evidence how the expenditure incurred on Village Health 
Guide and Malaria Control programme could be included under the Spe-
cial Component Plan for Scheduled Castes. 

In reply, the representative of the Ministry of Health stated:-

"We have supplied the figure of quantification. The benefits will 
flow to the Scheduled Castes families. We have tries to 
ideatify the inftow of funds. So far as malaria is concerned, 
there is a very large programme of rural malaria eradication 
programme and therefore we have tried to identify that way. 
ilt is not a question of poverty line." . 

4.11. ~  the Committee enquired how a tablet or an Injection help-
ed 8 person to come out of the poverty line, the representative of the 
PlIUUliDg Commission replied:-

"This is not the concept. It is in the social sector. Those are 
economic programmes. There are other programmes also 
out of which benefits do ftow to the Scheduled Castes and 
Scheduled Tribes." 

In this connection, the representative of the Ministry of Home Affairs 
stated as follows:-

"If I have understood correctly, the suggestion is that such type 
of assistance to individuals should be deleted from tbe Special 
Component Plan. We feel that items like malaria control, 
control of blindness and similar programmes should be 
deleted from this." 

4.12. During evidence, the Committee enquired how 'expenditure on 
"education" could be included under the Special Component ' ~ as it 
was' the responsibility of Government to spread education for all including 
the Scheduled Castes. 

In this connection, the representative of Ministry of Education stated 
as foIIows:-

, 

"So far as adUlt education is concerned we kept 20 per t:ent as our 
. target for Scheduled Caste/Scheduled Tribe. I am glad to 
inform you that during 1981-82 we have reached our target 
of 20 per cent. That is how the schemes have been identified 
in the Special Component Plan. 
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ID regard to schohlrship, there is one Rural Talent Scholarship 
meant for the rural people. FOllr General ScholarshiP'" are 

given for every Community Development Block. Where 

Community Development Block is of the Scheduled Castes, 

a separate scholarship over and above these four scholarships 
is given. ,It is classified under Special Component Plan." 

4.13 So far only five Central Ministries. namely, Ministry of Agri-
culture aDd Cooperation, Ministry of F..ducadon atld CUlture, Ministry of 

Health and F8/lDily WeHare, Mlnisb'v of liltbour and Mini." of Enel'1lV 
(Department of Power) have identified and qUMtifted outlays ~  Specta1 
Component PIa.'18. 'The Committee have been informed that "scope for 
Identification is limited in a number of Ministries'IDepartmenf.· progi'NI-
mes." 1bose of the MinistrieslDepartments whreh have beneficiary orie .... 
, ted programmes have alreadv t·titiated this work." The ~ Com-
IJIIission bad vide letter No. PC1SW!11-2(5)!77 datt>d 5th May_ 1979 a.'lked 
all the Central Ministries to quantify flow of funds for the Sperial Co ....... 
nent Plan in the Annual Plan fo1' 1979-80. Tn the Prime Mb,lster'lI letter 

dated Uth March, 1980 to the Central Minis,ers, it was de .... stated that 
"It is ."U!CeS!i8l'y now to ensure that aD optima. Special COm1NJDent Plan for 
file Scheduled Castes is expeditioulliv prepared by your Ministry, as part 
0' your Annual Plan as weD 8S the Five-Yea1' Plan," The COJ"mittee reg-
nt to point out that several of the MinistrleslDepanmentli blfWc not pre.. 
pared Special Component Plans in their respective sectcn a1tblllisda three' 
ye.rs of the Sixth Plan are alreedy over. Flirther, the few Ministrlelll 
which quantified SCt:II(! amolJl'lts, htn'e induded items whicll do p.,t direcfl" 
beneitt the Scheduled Castes. The Committee expect that every Central 
MinistrylDe .... ment wbose activities have or can have a bcar1na on the 
de.elopment of Scheduled Castes will at least now identify the schemes 
"bleh direcQy benefit the Scheduled Castell and quantify outlays for the 
Spedal Component Plan in their respective sectors. 

. 
4.14 1lae PlanniDlr Conanission and the Ministry of Home Affairs 

must also ensure that there is no further delav in the formu'llltion 01 
Special Component Plans by the Ministries, Those Ministries which are 
unable to do so should ';ve satisfadory reasons 'or the sa.... "'I1Ie 
8IIIOIIDts qUintified by the Central Ministries for inclusion in fhto ~ .. 
COmpOo"M!nt Plans should be scrutinised by the Pblnning CCfJII.misslon be-. 

fore givlnl approval. 

4.15 The COaunittec recommend that the AIUI'" Reports o. the 
Central MinistrieslDe .... ments should include details regarding t .... , res-

pective Special Component Plans and the achievements IJIt8de in assI4ltit 
the SUeduIed Caste families ~  the variou.1I schemes. 
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E. SPECIAL CENTRAL ASSISTANCE 

5.1 Itt a note furnished to the Committee it has been stated that the 
Special Central Assistance h an additive to the State Plans and program" 
mes for Scheduled Castes. It is not tied to specific schemes on the schema-
tic pattern. It is meant for the totality of the States' efforts for the deve" 
~  of the Scheduled Castes. The additionality accruing to the States 
from the Special Central Assi-:;tance is to be ~ by them only for income· 
generating economic development schemes (including directly relevant 
training. directly relevant back-up services and institutional build up and 
arrangements for implementation, supervision, monitoring and evaluation) 
in conjl;lDction witfl tl)e ~  in their respective Special Component PlanS 
so as to assist the economic advancement 0'( the maximum poosible num-
berof Scheduled Caste families below the poverty line. The Special As-
sistance is expected to help. in making the various programmes and schemes 
of State Governments for the development of the Scheduled Castes more 
meaningful, comprehensive and 'lleed-bao:;ed, and to fill the gaps which the 
ftows from the Central and State Plans are not in a position to fiU. The 
intention is to 'provide the required thrust to programmes relevant for die 
development .of the Scheduled Castes particularly in core sectors like 
animal husbandry, agriculture, minor irrigation and village and cottage 
industries. 

5.2 In reply to a question, the Committee have been informed that the 
apportionment of Special Central Assistance to' the States/Union Territo· 
ries is made on the basis of the follqwing criteria: 

(a) On the basis of Scheduled Caste population and on the relative 
backwardneSs of a State (inverse of State per capita domestic 
product) .................. SO per cent 

(b) The percentage of the Scheduled Caste families in the State 
covered by composite economic development programmes fn 
tbe plan to enable them to cross over tbe poverty line ...•.. 
25 per cent. \ 

(c) The percentage of the Special Component Plan to the Annual 
Plan: as compared to the Scheduled Caste population percent-

age in the States ............. 10 per cent. I 

Cd) Programmes for specially vulnerable groups, among the 
Scheduled Ca5tes namely civic sanitation workers (sweepers 
aDd scavengers), bonded labourers, nomadic and Vimuktara-
jati communities of Scheduled Castes ........ 10 per cent. 

(e) Implmental;on of the Special Component Plan....... S per 

cent. 
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5.3 The Committee have been iDformed that the States/Union Terri-

tories have the discretion to decide the schemes tor which Special Central 
Assistance should be utilised in conjunction with State Plan resources. TJio 
only condition laid down by the Ministry of Home Affairs is that the 
Special Central Assistance should be used only for income-generating 

schemes of economic development. This has also been explained to State 
Governments on various occasions. In a letter to the State.'i, Minister in 
the Ministry of Home Affairs has summed up the manner in which the 
Special Central Assistance should be utilised, so as to have the maxim1,Jm 
impact. The copy of this letter is at Appendix V. Since the Special Central, 
Assistance is an additive and since it is used along with the 

State own resources, it is possible to monitor the uuusatin of the Special 
Central Assistance only along with the Special Component Plan as a whole. 
As part of the Annual discussion Qn the Special Component Plan of each 
State in the Planning Commission in wl)ich Ministry of Horne Affairs are 
associated. the alJocation and utilisation of the Special Central Assistance 
is also reviewed. 

5.4 The following details have been furnished to the Committee 

regarding release of Special Central A,ssistance to States/Unian Territo-

ries during the yeal'll 1980-91 and 1981-82. 

--_ ... _---_ .. -----
SI. 1980-81 
No. States/UTI. 

Popula-
tion and 
Backward-
~  

«iteria 

1 Andhra Pradelh. 335.00 

II Auam 54.00 

3 Bihar . 523.00 

4 Gujarat 105.00 

5 Haryana 1011.00 

6 H.P. 45.00 

7 Karllataka R4R. 00 

8 Kerala 115.00 

9 M.P. 344.00 

EfFort 
ball!d . 
criteria 

Total 

4  5 

399.00 734.00 

43.00 97·00 

490.00 1013.00 

115.00 ~ .  

Is8.00 230.00 

41.00 86.00 

385.00 567·00 

147·00 116e.OO 

878.00 Gaa.oo 

(Rs. In lakh.) • 

Popula- Eft'ort Total 
lion and Da.ed 
Backward- cri terla 
ne. 
criteria. 

6 

:170•00 

60.10 

578,90 

/IS. 00 

115·00 

50.40 

~  

1t17·1lO 

380.10 

7 

37°.36 

" .. 
388.49 

1124.78 

1118·71 

55·55 

384·87 

8 

741•00 

99·3° 

!J67-!I2 

840.71 

841.71 

105.88 

650.70 

1IGa·1I5 

747·47 - ---------.-------------_. __ ._----
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--------... --_._. __ ._-
2 3 4 5 6 7 8 

10 Maharuhtra 3+9. 00 296·00 645. 00 385.90 257·94 648·77 
I I Manipur Lon 3. 0(1 4. 00 1.11) 0.g6 It. I I 

III Orilill 196.00 163·00 359. 00 21 7.70 310 .90 5118·53 
13 Punjab 178.00 19·00 377. 00 196'30 /337·4::t 55,·66 

14 Rajasthan 1147. 00 1181.00 5a8.oo Sl73·oo 230.86 503·79 
15 Sikkim 0.50 0·56 1.62 

16. Tamil Nadu 41111. 00 53 •. 00 956.00 466 . 1111 3g8.ltl 864,3(-

17 Tripura 12.00 9·011 :u.oo 11.80 17. 20 28,93 
18 U.P. 1163. 00 10(.3. 00 2206.00 1285·5° 1536.23 2821.66 

Ig Welt Bengal 503. 00 500.00 1003.00 556.00 381i .+!J 9+Io'4S1 
20 Delbi . 34. 00 Sl9'00 63·00' 36.70 21.45 58·08 
Sli Pondichel'rY 3·oU 4. 00 7. 01 • 4·go 5·54 Ii). :I 

lUI Challdigarb 1·5U ( •• J SI.:! 

4973. 00 5027. 00 10000.00 5500 .00 5500. 00 II 000.00 

It will be seen from the above statement that the Special Central 
Assistance released to the States/Union Territories during the years 1980-
81 and 1981-82 amounted to Ri. 100 crores and RI. 110 crores respec· 
tively. The provision for 1982-83 is RI. 120 crorcs. The total allocation 
under Special Central Assistance during the Sixth Plan period is Rs. 600 
crores. 

5.5 Speeial CeaanI Alllltaace is ........ _ additive to eKb sa.ae 
PIaa 0.....,. witIa nfereac:e eo the tuaIity of. lie ..... _ for the Me-
..... of SdIedYled c.... 'l11li ........ II II8t tied to IpedIc 1ICheIneI· 
'I1Ie Co.alUee Iumt IIeea ....... tMt tile SpecW CentnI AIIIIt.ee 11M 
he'tled ill IDOtiva .... the State .Goveruaeats to pat in ...... 0....,.. from 
their respective State P.... into their SpeciIIJ. CoaIpoMftt ..... 'DIe 
Committee would ..... tIIat .,t t. sboaId be OD ............. of tills 
........ ce for IIIIaaitrtictur develop-a ........ , .....a orieated pro-
graDlDIeS, traiaIaa of. ....... .......- ......... aatare fer wIIidI lie 
resourees of die State Gov ...... Ia ... StIIfe Plan ouday ..., not lie ....... •• 

At die tbae of. tile AuaI ......... 08 ..... tile PIaniag COIIIIIIiI-
"/MIIIIItry 01 Rome A6in, ............... of SpedaI CentnI AIaII-
taDee wida refereaee to la«lYiCtaal IIdIemes during tile pre.tous had .. 



40 
year should also be looked into. This exerdse ..., in the proper 
appraisal of achievemeats IDIIde aad distribution 01· SpecIal eeDtnl AJsis.. 
faace amoagst the States ad UBion Terriloriesfor the foIIowina year. 
F. IMPLEMENTATION, MONITORING AND EVALUATION 

(a> Implementation 

6.1 The Cominittee have been informed that the need for speedy and 
proper implementation and monitoring of the schemes and programmes in 
the Special Component Plans has been impressed on the State Government 
on various occasions like the Annual meetings on the Special ~ ~ 

Plan of each State in the Planning Commission (in which the State repres-
entatives, Planning Commission and the Ministry of Home Affairs partici:' 
pate), visits to the State by Minister of State and officers of the Ministry of 
Home Affairs and the Chief Secretaries Conference of July, 1981. The 
Government of Indi'a are of the view that essentially it is the responsibility 
of the administrative machiriery in each sector, at State, District and Block 
levels, to ensure satisfactory implementation of the  schemes which are in-
cluded in the State's Special Component Plan in each ~ ~ a view 
to give a particular focus on the Special Component Plan, Committees to 
review implementation have been set up at the State and District level by 
several States\Union Territories. The need for posting suitable personnel 
for implementing programmes for the development of the Scheduled 
Castes and the adoption of a clear personnel policy has been and is conti-
nUOUSly being emphasised upon the States!Union Territories. The parti-
cipation of the Scheduled Castes beneficiary families in the selection and 
implementation of Schemes\Programmes has also been suggested. 

6.2 In reply to a question, the Committee have been informed that the 
Special Component Plans for Scheduled Castes have been launched in the 
States only recently i.e. from the Sixth  Five Year Plan and there are likely 
to be shortfalls in outlays in initial years, The State Governments are 
gearing up tbeir implementation machinery and monitoring system. It is 
earnestly hoped, and it would bC Central Government's endeavour to see 
that the outlays are fully utilised in the remaining years of the Sixth Five 
Year Plan. 

6.3 A total flow of Rs. 4204 crores from different sectors towards 
Speersl Component Plans of the various States was envisaged during tho 
Sixth Plan period. During the first two years of the Sixtb Plan, i.e. 1980-
81 and 1981-82, about Rs, 1100 crores would have been spent. The 
flow of funds during 1982-83 is estimated at Rs, 700, crores. The flow 
from State Plans to the Special Component Plans would have to be about 
'RB. 2400 crores during the remaining two years of the Sixth Plan. When 
'8Sked whether this ~  was expected to become available, the rep-
resentativo of the Planning Commission has stated:-
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"The plans for the next ~  years are yet to be formulated by the 
States. These targets are before US and we-will impress upon 
the' States to implement them." 

He further added: 

"All 1 can say is that during our annual plan discussions tbis year 
and next year, we will try to see that the States step up, 
wherever it is possible, to provide the maximum amount for 
the Special Component Plans." 

• 
6.4 Asked during evidence whether the performance for 1980-81 was 

discussed while formulating the Annual Plan for 1981-82 and whether the 
Planning Commission was satisfied with the flow of finance durin. 
1980-81 under Special Component Plan, the representative of the Planning 
Commission replied as follows:-

"I would not say that but the figures themselves show. When tho 
programme· started in 1980-81. the targetted families were 
only six lakhs and seventy three thousand. In the next year, 
1981-82, tbe target was mOCe than eighteen lakhs and the 
actual achievement was a little more than eighteen lakbs 
almost three times. So, this is how the programme has picked 
up .and this is as a result of the emphasis that we have been -
laying upon the Home Ministry and the Planning Commission 
during the annual plan discussions and also establishing 
the mechanism and getting the ideas cleared about 
how this flow of funds is to be armarked, boW schemes are to 
be made. Then we also reviewed whether the flow of finance 
which were projected has actually taken place. And as far 
. as the number of assisted families is concerned, the figures 
show the target is 50 per cent in the Plan period and it 
appe-ars the target is going to be achieved." 

6.S Regarding orientation courses for officers concerned with the im-
plementation of Special Component Plan, the Committee have been in-

formed that it bas been reported by Some States that such courses for oftl· 
eers at different levels have been commenced. 

6.6 Regarding orientation courses for officers engaged in implementa-
tion of Specral Component Plan, the representative of Ministry of Home 
Affairs has stated during evidence:-

"According to the reports received from·different States, the fol-
Jowing States have introduced orientation course for officers, 
They are Andhra Pradesh, Assam, Bihar. Kerala, Madhya 

Pradesh, Maharashtra, Orissa and West Bengal. Information 
has not been received so far from Gujarat, Himachal Pradesh, 
Delhi, Goa, Daman and Diu. In States like Haryana, Kar-
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Dataka, Mauipur, Rajasthan, Tripura, UP, CbaDdiprh IIld 
Punjab, this matter is under CODSideratioD." 

6.7 Asked whether any time limit bad beeD fixed for the ~ 

of the orientation courses, the representative Of the Ministry of Home 
Affairs replied that their thinking was that it would be a cOIltinuOUl 
process. 

6.8 When the Committee pointed out that some of Lbe States had not 
replied '8t all in ~  regard, the representative of the Ministry of Home 
Affairs stated that they were taking up the matter with thOle Statee. 

6.9 Regarding the setting up of high powered Commiueees for die 
implementation of Special Component Plans, the representative of the 
Plasming Commission stated during evidence as follows:-

"It is a special component plan, Sir, After all we go by the report. 
We have requested the State Government to set up a bi&b 
powered Committee. Chief. Minister birmclf is heading tbat 
committee. Some of the reports would be coming. In Kar-
nataka, district level committees for the Special Component 
Plans have been set up with the Deputy Commissioner as the 
Chairman. They are meeting once two months and the of6.-
cial committee at the State level was meeting ouce a quarter." 

6.10 When a Member of the  Committee from Karnataka remarked 
tbat in his district no Committee was there for the Special CompoaeDt 
PI'lUl, the representative of the Planning Commission assured the Commit.-
tee that the matter would be taken up with the GoverDJDellt of Kamatakal 
,and other States that the implementaion of Special Component Plan did 
not seem to be in the ~  they had reported. 

(b) Monitoring It ~ '  

6.11 In a note furnished to the Committee it has been stated that at 
the official level, Committees have not set up for reviewing the prosramme 

under the a.airmanship of the Chief Secretaries. These Committees are 
holding periodical meetings for conducting reviews. At the regional 
levoL the Divisional Commissioners are heading Committeea· and· monitor-
ing the programme in some States. 

At the district level monitoring functions are entrusted to the District 
CoUector who is assisted by the District SociallHarijan WeHare Officer. 
Some Stales have provided additional Officers at the District level and 
Block level to assist the Collector\District-level Committee in monitoring 
lUld reviewing the implementation of the schemes. In U.P., an Additional 
District Development Officer (Harijan Welfare) is provided in each' Dis-
trict. Similarly, in Mabarashtra 26 new paits of Social Wel(are Officers 
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have been created at the District-level for monitoring of the Special Com .. 
ponent Pian. In Bihar. Additional B.D.O.s are being posted in Bl(JCb 
having scbeduled cll'Ste concentration for accelerating the pace of imple-
mention of these programmes. 

6.12 The Committee have been informed that a quarterly progmss 
report has been prescribed regarding the progress in the implementation 
of tho Speci'81 Component Plan. Home Minister has written to the State 
Chief Ministers in this regard in the context of the New 20-Point Pr0-
gramme, It has been stated that these reports are examined in the Minis-
try of Homo Affairs and follow-up action is also sugested from time to' 
time, : 

6.13 RQgUding the flow of ~  quat:ferly statements from the States, 
it was state4 during evidence as follows:-

"Althoogh it does not ftow regularly. yet an attempt is being made 
to get this information and by this we are keeping in touch 
with the pace of implementation." 

6.14 In reply to a question as -to whether a monthly feport indicating 
the number of Scheduled Caste families en-.b&ed to cross tJID poverty line 
is beiag regularly received from the States, is has been stUed that these 
reports had been prescribed as part of the lllOQitoring of Point 7 in. the 
New 20 PoiQt ~  and are being received with increasiq regularity 
from the StateslUnion Territories. It is no doubt difticult to calculate in 
precise terms the base level of income aDd the iDcremaual income for 
families assisted by different programmes. The practical approach basi 
been, however, to substantially assist Scheduled Caste families in low in· 
come occupational groups and to ensure regular incremental incmne 
streams. Thus, while the ~~  is to enable the Scheduled Caste 
families to cross the poverty line, the approach has been nOt to get invol-
ved into calculations of exact levels of income etc. of each family as that 
may hold up the top priority practical task Of delivering substantial assis-
tance to Scheduled Caste families for assist and skill deVelopment, but in-
stead conccny-ate on programmes for occupati0ll'81 categories which are 
obviously below the poverty line. The methodology which is practically 
possible at the present stage and will be useful to Scheduled Caste families 
is to compute the general base level income as a whole for each category 
of Scheduled Caste families engaged in a particular occupation and, the 
need to design schemes or packages of schemes in such a manner that 
each scheme and· package of scbeme-.; is capable of generating ~ desired 
level of incremental income to bridge the gap between sud'l level Income 
and the poverty line income. The States/Union Territories are reqaireci 

to furnish their reports on this basis. . 

21 LS-4. 
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6.15 During evidence, the Committee pointed out that the prescribed 

progress report form should not' merely indicate the taraet, allotment of 
funds and the amount speni but it should also contain information about 
the income generated and the number of Scheduled Caste familiC'3 which 
had actually derived the benefits. 

6.16 In, reply, the representative of the Planning Commission stated as 
follows:-

"This information is necessary to know whether the results we 
want, have been achieved. But this will require the building 

up of an information system which can undertake an almost 

continuous 6urvey of all the families under different schemes 
every year, and then collect all this information and pass it on 
to the State and higher levels. This is definitely the approach 
, that should be adopted, but a little time will be needed." 

6.17 In thi's connection, the representative of Ministry of Rural 
Developmc'.1t stnted as follows:-

"Our view is that monitoring in terms of increased income, must be 
made. We have requested the StatC03 to make sample studies. 
We have received some reports from States like Rajasthan, 
Gujarat and Tamil Nadu to indicate that a large percentage of 
the families have obtained incremental incomes, but certainly 
not to the level of being able to cross the poverty line. There 
have been cases also where 5 per cent to 10 per cent of the 
assets have not been productively .~  

He further added that: 

,"As, regards the benefit which has actually flown to him and the 
incremental income that he would have got from the a5'3istance 
received will be assessed 'for the q ~  years. So far, the 
inrormation in this shape is only avaHable in some States. I 
am not sure whether any assessment of this type bw.; been made 
or a second kind of survey i.e. whether the families ~  had 

been given assistance have actually increased their income by 
the expected level and whether they have crossed the poverty 
line." 

6.18 In a note furnished by the Planning Commission it has been 
6tated that it is too early to assess the success or otherwise of the schemes 
undertaken by different. States in different sectors. However, the ~ 

are being requested to assess the number of families assisted through ditfe-
rent programmes. 
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6.19 Further explaining the point, it has been stated that a critical 
i:valuation of the achievement of the first two years in raising the econmic 
'6tat1l6 of the Scheduled Castes is desirable. But it has to be borne in 
mind that the Special Component Plan has been launched from 1980-81 
·only and that the concept of the Special Component Plan was not clear to 
many State Governments till 1981-82. However, it has been suggested 
to the State Governments to have their Special Component Plans evaluated. 

6.20 Regarding evaluation, the Committee have been informed that 
under the Integrated Rural Development Programme an identity-cum-
monitoring card known as 'Vikas Patrika" has been introduced. This card 
is expected to indicate the assistance provided to the beneficiary through 
the IRD programme and the incremental income of the beneficiary over a 
period of tiine. The 'Vikas Patrika' also provides for recording informa-
tion on D<.isistanee received front other sources. 

All States and UTs have been requested to introduce the 'Vikas Patrika' 
and the 13 States of Andhra Pradesh, Bihar, Gujarat, Harayana, Himachal 
Pradesb,lammu & Kashmir, Kamataka, Maharashtra, Orissa, Punjab, 
Sikkim, Tamil Nadu and Uttar Pradesh have already introduced 'Vikas 
Patrikn'. It has been reported that the S.tates of Kerala, Rajasthan, 
Tripul'a, West Bengal and the Union Territory of Arunachal Pradesh are 
in the process of circulating the 'Vikas Patrikas'. Information in respect of 
.other States and Union Territories is not known. 

The 'Vikas Patrika' has been modified by some States and UTs to suit 
local  condition and to facilitate monitoring the benefits received by the 
ideDtifit:d families through other Central/State Sector schemes, etc. As 
Tegards the effectiveness of the system of 'Vikas Patrikas'., no definite feed-
'back based on any study is available at this stage. Since the programme 
of IRDP was extended to the whole ,country O'I1Iy in October, 1980, and 

. the 'Vikas Patrikas' have been introduced only in receDt months, the 
effectiveness of this card is yet to be asseSOJed. It is expected that the 
'Vikas Patrika' would serve as an identity card for the beneficiary to enable' 
him to get preferential access to various facilities and services. 

6.21 In reply to a questi()ll during evidence, the Committee were 
informed that the Vikas Patrika distributed by the State Governmenki was 
'an exhaustive document. It gave all the basic iuformatign which was 
required in regard to the particular family aDd the information as to 
whether ~ person. belonged to the Schcdlsled Castes and the Scheduled 
Tribes was als., incorporated in ,the Patrika. It was being issued to all 
the identified beneficiaries. 

6.22 On this, the Committee drew the attention of the Ministry of 
Rural Deve1cpment to the identity cards issued to tbe beneficiaries ~ 
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Pondicherry which the  Committee had an occasion to see. It was found! 

that the form devised for giving assistance under' IRD programme and the' 

identity card were not comprehC'nsive enough. 

6.23 In reply the representative of the Ministry of Rural Development 
stated: 

"We have tried to make the Vikas Patrika as comprehensive as, 

possible. But as has been observed, i'f there, arc gaps in the 

information, the valuable comments of the Committee can be 

considered by the Ministry of Rural Reconstruction for giving, 

fresh guidelines to the States." 

6.24 In this connection, the representative of the Planning Commis-
sion, 'however, observed:-

"I would like to add that this would involve Il survey of all these' 
families every year. It is going to be stupendous task. a1ld 1 
do not suppose there is any machinery at present at the village 
or block level capable of conducting this kind of continuous, 

survey." 
.. 

6.15 The lQain objedive of development proarammes in tile Spedal 
Component Plan is to enable at least 50 per cent of the Scheduled Casto 
InliUes to cross tbe poverty IiDe during the Sixth PIBD ,period. No precise 
data is available as regards the number of Scheduled Castes families who 
may have trossed the poverty Hoe by iDvestmeJds made in inoome-aenerat-
ina assets and improvement of skills undertaken by dUlerent sectors. How-
ever, information is avanable about the Dumber ~  Scheduled Caste ..... 

Scheduled Tribe fantiUes who were assisted under Integrated' Rural Deve-
lopment Programme Schemes. The data shows that in 198041. 6.64 lakhs 
Sdleduled c.te/Tribe families and in 1981-82, 9.lllakh Sdieduled Castel 
Tribe families were given assistance under dilferent mop sdiemes. These, 
figures however do not take into account the number of families who 
lec:einld assistanc:e under individual seheanes or UDder p.cka.e programmes 
and have been ~  flIIOI'e than once. 

Under tile Special Component Plan, various family oriented ICIIeB1e5 
have beeD introduced by tile VariolL4I departmeDls for the economic deve-
~  of Sc:hHuled Castes to enable them to cross the poverty he. These-
schemes arc being implemented in sectors like IDtep'ated Rural Develop-

ment Programme, viI. aDd cottage industries, minor irription, fisheries. 
aBotment of house sites etc. A beneficiary may he ftallOdally ass.ted by 
tile one C)r more of such schemes or by a package of schemes. In order to' 
wure that the data regarding Dumber of femmes assisted under ",arions 
, . 

schemes gives a correct p'c:ture, lnstnJc:tlollS have beeD issued to all the-
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~  by the Seereillry, Ministry of Home Allain vide letter No. 
BC-17010/6/ll.;SCJlCDoU dated J Ith March, 198%. It lias been prescrib-
.cd tat the famlles whidt are liven assistan'CC! for SIBIl items like fed-
zen, pesticides, IIi&Ia yieldlna variety of seeds, small poultry UI'I1ts incapaM" 
,of generating iltCl"elbental iDconie should not he counted. Fades ~  

to RqUire aSllets sa as laad, individual/CODImunity Irrigation wells 
alongwithpUlDf sets, mti animals, boIIoc:k carts, poultry, goat, sheep 
. .and pigery IIIIits etc. ia .... uate numbersiquanhllll should be ~ . 

The instraetlons prescribed ..,. double counting is to be avoided in the 
:following manner:-

(I) When a amlly is given Il'ISistance under cllirerent !I"Cbemes, 
because a sllIJle selleme may be incapable of generating the 
desired level of incoMe, it should be counted only once. 

(ii) nif[erent members of the family may be IPven different schemes 
so that they may together ~ adequate incremental 
iMomc; in such ClLfies also tbe family should be counted 081y 
once. 

(iii) A famOy may be assisted through two or more different agen-
ciefj Uke DRDA, Scheduled ClIStes De"elopment Corporations, 
Cooperati"e Institutions, Khadi and Village Industries Com-
mission, Kbadi and Village Industries Board, Haadloom Deve-
lopment Corporation, SmaD Industries ~  Corpo-
ration, R~  Development Corporation, SFC etc· In such 
~  also the families should be counted only onre. 

. . 
From the information furnished to die Commihee, it is seen that in tbe 

·first three years of the Sixtb Plan the flow from dillerent sedon to the 
Specl:al Component Plans of the States would be around Rs. ~ crores 
and Special Central Assistance of the Ministry of Home Aftalrs would be 

about Rs. 330 crorcs. Scheduled Caste famiUes have also been assisted 
under the programmes of Central Ministries and the Sl:heduled Caste 
Development €or,porations. Finance has also been made a"ailable through 
~  loan schemes in the commerdal b2nking sedor and the coopera-
tive sedor for various progtammes belnK implemented under tile Special 
Component Plan. However, ItO data is available to assess how f:ar the 
. assistance provided to the Scheduled Caste famiUes has resulted in actually 
raising their income level. 

The Committee are not happy that with such large investments having 
been made under the various sectoral .programmes, no critical ~ .  

studies have been made about the actual atbievemeJlfl. They wish to point 
out that mere counting of IIUBlber of Iandlies pd tIaIt toe on a data base 
·which hM not been perfected, is ROt adequate. TIle CODDBittee therefore 
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recommend tbat a quick evaluation shoald be made in selected blocks Inl 
each State to assess t.he extent to which the assistance made available UDder 
various schemes has resulted in raisin, the· income level. of Sdteduled Caste. 
families and enabled them to cross the. poverty line lIS also sustain it 
tbereafter. The evaluation studies should be carried out by spedalised, 

agencies. On tbe basis of results of such studies, the programmes being 
implemented sbould be suitably modified so that the objective of taking at 

least 50 per cent of the families above the poverty line during the Sinh 
Plan period is achieved. 

6.26 Jt has ~  desired in the Prime Minister's letter dated· 12th March, 
1980, tbat a clear-cut IJICrsonnel policy consisting, inter alia, of orientation 
of officers of Dep8l1ments concemed with development of the Scheduled 
Castes and their careful selection, training and continuity of tenure should 
be evolved.. The Committee would suggest that the training aspect as well 
as posting of competent and trained staft in the various development blocks 

and at the district and State level should be given greater emphasis so that 
the various programmes may be implemented successfully. 

l'he existing administrative machinery in the States should also be-. 
perfected with a view to continuous monitoring of various programmes. 

6.27 Under the Integrated Rural Development Programme an Identity· 
cum-monitoring card know.n as "Vikas Pallrika" bas been introduced. This 
card usually contains columns for survey number of land cultivated, owner-
ship/tenancy particulars, extent of land cultivated, source of irrigation, etc. 

Some Slates have already introduced "Vikas Pafrika" while a few others 
are considering its introduction. The Committee feel that tbe identity cards. 
which may be called "VikD!i Patrika" or ~  a suitable nomenclature, 
should he made comprehensive and printed in tbe form of a booklet •. 
lbese R1aJ contain various details such as:-

(i) "'amlly particulars 

(ii) Level of Education 

(iii) Description of HOuse site and House. 

(iv) Records of Rights copy' and inclUsion and exclusion (Khata,. 

Plot. particulars of land, class of land and extent of land). 

(v) IJvestock ~  of cattle, goats, sheep and blrdli· etc· 
and lhe number). 

hi) Moveable properties (worth abovE' Rs. 50/-). 
(vii) Annual income and source of inccrme. 

(viii) Ba.'!1k l...oans. 

(Ix) Loans from cooperative sodelell. 

(x) Lo •• s &om other ,sources. 
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(xl) Assistance from Government (Apic:ultural operatiollS) 

(xii) Al8istaDc:e from (iqvel1UDent (other sources). 

(xHi) MisceUaneous (suda u special events, marrlltle, cyclone, droUIht 
etc.) 

, Item Nos. (vUi) to (xii) should include particulars of credit, debit and 

balance. 

In cases w'bere assistance is provided by tile Govemmenttbe particulars 
may be' entered and autbenticated by the disbursing agencies. 

The Committee recommend that the "Vikas Pakika" should be illtro-

duced in all the Smtes and Union Terrilories. Tbe Committee' are of the 
view that this would go a lOng way in proper monitoriDg of assistance 
"riven 10 the beMftciaries including Scheduled Castes/Sclleduled Tribes, to 
find out \"hat further assistance is required and to know the impact of the 
various schemes on tbe economic development of tile beneficiaries. 

G. SCHEDULED CASTES DEVELOPMENT CORPORATIONS 

7.1 Regarding role of Scheduled Castes Development Corporations, 

the Commissioner for Scheduled Castes and Scheduled Tribes had in his 
27th Report (1979-81) obscrved as under:-

'. 

"Simply earmarking the' outlays in the general sectors for the 
benefit of the Scheduled Castes, as envisaged in the concept 
of Special Component Plans, may not be sufficient in creating 
the necessary impact on the ,economy of t'he Scheduled 

Castes, because the norms in the majority of the schemes in 
·the general sectors of development do not suit the Scheduled 

Caste persons, the majority of whom belong to the poorest 
sections of population. The main factors which inhibit im-

plementation of ~ undertakcn for the benefit of the 
Scheduled Castes arc (a) meagre flow of institutional t;redit 
10 tho: Scheduled Castes on account of their inability to 
arranre margin money and to provide guarantee to avail of 

institutional finance, (b) lack of integration or coordination 

among the different agencies and organisations who are imple-
menting the different schemes for the benefit of Scheduled 

Castes and (c) non-availability of inpllts like raw materials, 
improved technical knowledge or skills for increasing the 
productivity of the traditional crafts among the Scheduled 
Castes and lack of marketing facilities to ensure' ~  
prices for the finished products of the Scheduled Castes arti-
sans and craftsmen. This caned for the need for SITl organi-

sation' which could intervene at crucial points and wherever 
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any impediments occurred this agency could come forward 
with suitable assistance as a guarantor, promoter and by pro-
viding missing inpurs by way of contribution to tnargi'lliseed 
money and making other advances through the institutions 
concerned. With this end in view, Scheduled castes Deve-
lopment Corporations have been set up in 18 ·States/Union 
Territories viz., Andhra Pradesh, Assam, Bihar, Gujarat, 
Haryana, Karnataka, Kerala:, Maharashtra, Madhya . ~  

Punjab, Orissa, Rajasthan, Tamil Nadu, Tripurll, Uttar Pra-
desh, West Denaal, Himachal Pradesh and Chandiprh." 

7.2 In 8 note furnished to the Committee by Ministry of Home 
Affairs it has hem stated that the Scheduled Castes Development Corpo-

lationa (SCDC) in the States arc envisaged to inter-face between ,che-
d91ed ~ families and financial institutions in resppect of bankable 
schemes of economic development. The Corporations also provide margin 
money lOan assistance to these families, thereby helping to increase the 
flow of funds from financial institutions to Scheduled Caste families. These 
Corporations have been set up in 17 States. Under a Centrally sponsored 

Scneme, Grants are given by the Central Government to the State Gov-
emments for investment in the share capital of the Corporations in the 
ratio of 49 : 51. The amounts releasel! for this purpose by the· Govern-
ment of India increased from Rs. 0.50 crores in 1978-79 to Its. 12.24 
crores in 1979-80 and to about Rs. 13 crores in 1980-81. A provision of 
Rs. 13.25 crores had been made for 1981-82 and the approved outlay is 
Rs. 13.50 erores for 1982-83. 

The Centrally Sponsored Scheme has been modified from July, 1981 
to include assistance fOr promotional activities like surveys a'nd . traiJ!ing 
and for staff particularly for supervision, recovery, monitoring and evalua-
tion. 

7.3 Regarding the main functions of the Scheduled Castes Develop-
ment Corporation, it has been stated that the Corporations are envisaged 
to perform the Tole of a catalyst. They also mcet part of the investment 
required for acquiring an income-generating asset through the provision of 
margin money loan. This helps in two -ways, firstly in encouraging the 
financing institutions IIIIld particularly the commercial banks to come out 
on a larger scale to assist the Scheduled Castes a·nd secondly by making 
the schemes more viable for the Scheduled Caste participants. 

7.4 Regarding association of the Scheduled Caste representatives with 
the working of these Development Corporations, the Committee have 
been informed that in the staffing pattern guidelines, sent by the Ministry 
of Home Affairs to the States it has been suggested that District level 
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Committee may be constituted for the work of the SchedUled Castes Dcvo-
]opment Corporations. It has been emphasised that this Committee should 
have as members, social workers, public representatives and representa-
tives of lOCal bodies, who can make an effective contribtltion to the deve-
lopment of Scheduled Castes and representatives from voluntary agencies 
of good record of service and ~  and that at least two of the above 
should be from the Scheduled Castes. At the State level also, it has been 
suggested that social workers and public representatives with a record of 
service in respect of Scheduled Castes be included in the Board of Direc-
tors. 

7.5 As regards the performance of the Scheduled Castes Development 
Corporations in various States, the Committee .have been informed that 
the Centrally SPonsored Scheme of grants to States for assistance to the 
. Scheduled Castes Development Corporations commenced only in March, 
1979. This has helped in giving a thrust to the activities of the C!>rpora-
1ions in general. Given the background of different Corporations and the 
'fact that several have only recently been constitutedi the performance has 
varie.d from Corporation to Corporation. It has been stated that an 
overall assessment shows that several Corporations which were working 
at very modest levels have extended their activities and i'ncreased the scope 
of their programniesubstantially. 

Kecping in mind the fact that the. overwhelming proportion of the 
~  Castes are from among the agricultural la:bourers, sharecroppers, 
tenants, . marginal and small farmers, leather workers and other artisans, 
fishermen, weaVers etc. in the rural areas, the 'Corporations have directed 
attention particularly to the rural alcas. Several Corporations are also 
bringing about linkages with the IRDP, commercial banks and cooperative 
financing institutions in the rural areas as well. At the same time, con-
sidering the magnitude of the problem, there is much more which remains 

to be done and the effort of the. Corporations is to improve their pro-
grammes and performance from year to year. 

7.6 The Committee have been informed that· after the commencelD&!nt 
of the Centrally Sponsored Scheme of grants to States for assistance to 
Scheduled Casto Development Corporations, certain guidelines have been 
issued. The conditions regarding the terms of loans, limits and require-
moots of margin money/seod money, beneficiary's contribution etc.. are 
by and large left to the Corporations to decide. Since it has been em-
phasised that every scheme should have an element of institutio'nal finance, 
aU. the schemes of the Corporations are expected to. be bankable. It 

is not envisaged that the Corporations should act as financial institutions: 
they are; therefore. not expected to give direct loans. The Scheduled 
'Caste Development Corporations are. moreover. expected to take up only 
those schemes which have a non-recurring cost n.ot exceeding Rs. 12,000/. 
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As regards eligibility for assistance from the Corporations, the .CODdi.· 
.. tloDs set out in terms . of the' ~  Sponsored Scheme are as fol-
lows:- . 

(i) An income limit of Rs. 3500/-and Rs. 4300/-per family for 
rural and .urban areas respectively are prescribed as eligibility 

criterion for beDeficiaries for assistance based on the poverty 
line figures defined by Planning Commission, subjett to suitable 
modifications from time to time taking into account ' fluctua-

tions in the price index; 

(ii) Agricultural labourers, marginal farmers, small farmers, share-
croppers and tenants and non-agricultural labourers employed 
in sectors other' than large and medium . scale industries shall 
be presumed to ·be within the above eligibility criterion without 
the need for any income, certificate. In the case of educated 
unemployed (Matric and above), who do not belong to the 
above categories, the income limit for Post-matric Scholarships. 
will apply. . 

7.7 It has been stated that the Corporations in the States have worked 
out different methods and procedures for processing its applications, se-

curi9g b:mk finance and understanding and arrangements with Banks fGr 
assisting each. other in recoveri:!s etc. It will be appreciated that with 
varying conditions in the country, it is not possible to have a uniform 
procedure or pattern for the grant of assistance under the aegies of . the 
Corporations. Several States have reported difficulties in securing bank 
finance; specific instances' are taken up with the Ministry of Finance in 
their Banking Division and also individually with the Banks concerned by 
the States. Tn some States. the problem has been reduced with an increase 
in the activities of the Corporation and On account of the experience gained' 
in ~  Bariks and Corporations working together. 

7.8 Regarding the role of. the Scheduled Castes Development Corpora-
tions in relation to Integrated Rural Development Programme (IRDP), 
it has been stated that the Scheduled Caste Development Corporations are 
expected to ·have a close working  nfrangement ·with the JRDP. The acti-
vities of the Corprations and the IRDP are complementary and it is 
important that each should supplement the other. There ~ no overlaoIf-
ing between the IRDP and the programme of the Corporations. The sub-
sidy from the IRDP and the margi:n money loan from the Corrmration 
together are expected to secure a greater flow of institutional finance for 
the f:tmilY-Orlented programmes for the Scheduled Castl's. Wherever there 
bas been a c10se linkage between the TRDPand the activities of the Cor-

porlltion. the. coverage of Scheduled Caste families for poverty Jine ~

.Iog has been better. 
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7.9 In reply to a question, the Committee have been informed that no. 
detailed assessment of the functioning. of the Corporations and of the im-
pact of the .different Schemes taken up by the Corporations has been 
made so far, However, it has been suggested to the State Governments 
and the Corporations that they may carry out case studies in respect ot 
some of the important schemes. A Cell has recently been sct up by the 
Agricultural Finance Corporation at New Delhi to assist the Government 
of India in monitoring in respect' of the programmes taken up by the 
Scheduled Castes 'Development Corporations. The AFC is a consortium 

of all Nationalised Banks and it is hoped that many of the difficulties parti-
CUlarly regarding the flow of institutional finance from banks, would 
be resolved through this association of the A.F,C. 

'.10 Sdleduled Caste ~  Col1POrations have been set up iD 
17 States in ditferent years during the period 1971 to v980. The Corpora-
tions in Punjab aad West Brr.apl hltve bee. set up under the Acts of 
thc respective State Legislatures whereas other Corporations have been set 
IUP under the Companies Act or Cooperative Societies Ad. The COljpOra-

~. 
'OIlS set up in . ~  and West Bengal are for bott. Scheduled Castes 
. nd Scheduled Tribes whereas other Qwporations are for Sc:hjeduled Castes 
nly. . • 

! Under a Centrally Sponsored Scheme introdnc:ed in MlrdI, 1979, 
igmnts are given by the Central Govemment to Ihe saate Governments for 
investment in the share capital of (lJae Corporations ia the ratio of 49:51. 
The Scheme was modified in July, 1981 to Include __ nee for promo-

tional activities like surveys and training for statf"particolarly 'or !lapel" 
vision, monitoring and evaluation. Grants given to the Corporations ~ 
the years. 1979-80 and 1980-81 amounted to R,,· 11.14 crores_ 
Rs. 13.00 crores respectively. A provision of Rs. 13.25 crores hud been 
made for 1981·82 and flae approved outlay is Rs ~.  crores for 1981-83. 
The total Sixth Plan outlay is for Rs. 65 crores. 

According 10 the conditions of eligibility for assistance from the Cor-
porations, nn annual income limit of Rs. 3500 and Rs. 4300 for a family 
in rural and urban areas respectively has been prescribed. Agricultural 
laboureN and marginal farmers, share-croPlpers, and tenants, and non-
agricultural labourers employed in sector" other than large and medium 
scale indllstries are presumed to be within the above ~  c:riterioD 
,.-ithout the need fOr income certificate. In the case of educated unemploy-
ed (Matric and above) who do not belong to the above categories, the 
income lindt for post·matric scholarships applies. 

The main fnndioD of these Corporations is to .provide margin money 
assistance to Scheduled Caste families tllereby belpJog to Increase the 80w 

of .~ from the finandal insdtntions to the Scheclo1ed Caste families. 



54 

· The Corporatiou are eav.iaqed to latedace befWeea tire Sebetluled Caste 
.families IIIId tiIUInciai institutioas ia nsped of ......,Ie schetnes 01 eto-
nOmic devclopmeat. 'l'bey an expected to take up oRly ChofM! IlCbellleS wbldl 
I .. n·e a Doa-recurring cost upeo lb. 12,000. 1be scheines sponsored '1 
them are expected to have aa element of illstltutioaal fi.nce front tile 
commercial banking sector and the cooperative sector. TIley do not fllnc-

tion as IendiRI instiflations for giving direct loans. 

In the coune of on-the-spot visits of the Committee to some States, the 
Committee bad been informed by the officials of tile State GOvernment 
· dial mOny of the scheldes prepared by the CorporatiGllS were rejected by 
the baniB on tbe ground tltat those were not viable schemes. In several 
otber cases, there were delays in sanctioning bank finance and releasing 

.the loan amount. AU tills Iftdered the ~ of scbemes sponsored by 
the Corpo .... ion and the labour iDvelved in preparing viable scbemes of 

economic c1el'elopment and identifying the ~  became infructuous. 
Further some banks expressed difftcnlties ia riudntaalng accounts of margin 
money loans sanctioned by the Corporations aud of the recoveries effected. 
The Committee feel that the policy of tbe Government that these Corpo-
rations should not (unction as lending institutions needs to be reviewed. 
~  are of the view that these Corporation should perorm dual fllnctions, 
namely, to .... ovide margIIl JDOney loans for bankable schemes and also to \. 
provide dired loans for viable schemes sponsored by them. This would 
eliminate the delays that are experienced by them in gettiag bank finance 
· auctioned for the sebellle8 WIMh are prepared by them and where benefi-
ciaries have also, been identified. Where direct loans are sanctioned, the 

Corporations themselves wiD release the maiiin money and the loan 
amount and take all necessary steps for effecting recoveries and .monitoring 
accounts "erefor. Additional financial requirements of tbe Corporations 
· as a result of e.llIfIt_nt om their fundions should alllO be pro\'ided by 
the Central Government and tbe concerned State Goven\ment. 

7.11 In the pidelines sent to the State Governments it has been 
eq»hasised that District Level Committee may be constituted for tbe work 
of Scheduled Caste Development Corpol'ldlons and so_I workers and 

public representatives with a record of service to Scheduled Castes should 
be included as members of tbe Distl'ic:t Level Committe and also in the 
Board of Directors at the State level, The Committee recommeud that 
Scbed'uled Caste MLAs, or otber MLAs conc:erned from tbe 
District should also be associated with tbe District level Committee. In the 
Board of Directors of the Corporation also, there should be representation 
,of Members of, Parliament from the State. This will help in ensuring that 
the interests of Scbedated CUte beneftdaries l1'e weD loOked after at 
"arious le't'els and sellemes wbIth _ suitable to their requirements are 
.• ctnaBy illlpiemeDted. 
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7.1l The Coaunittee note that Agricultural Finance Corporation bas" 
set u.p a Cell to assist the Central GOl'emment in monitorinx the prog-
.ammes taken up by Schedule .. Castes De'Velopment Corporations. The" 
Committee net'd hardly stres, tbai Mbailtry 01 Home Mairs as the nodal 
Ministry for the Welfare ot Scl'leduled Castes, must ensure that 8Iese eo.... " 
per.lions functions ~ . 

NEW DELHI; 

March 31, 1983 

ChaitraJO, 1905 (S) 

A. c. DAS •. 
Chairman, 

Committee on the Wei/are 0/ Scheduled 
Casles ami Scheduled ~ . 

• 



.No. 281-PMO/80 

.Dear, 

APPENDIX I. 

(Vide Para 1.8 of Report) 

New Delhi. 

March 12, 1980 

I am writing to convey to you the deep concern of the Government of 
India about the problems of the Scheduled Castes, and the high priority 
,that we attach to the took of their rapid socio-economic development. 

I am writing separately about the measures to be taken to deal with the 
,atrocities or crimes on Scheduled Castes, which have been occurring in 
;large numbers and have sharply increased in the last 3 years. There is a 
nexus between the economic plight of the Scheduled Castes and the 
. atrocities and social disabilitieG to which they are subjected. For example, 
many of these crimes are intended to terrorise and cow down the Scheduled 
Castes when they seek their wages for agricultural labour or try to cultivate 
,the lands legally allotted to them. A permanent solution to ~  situatian 
must be based on the rapid economic development of the Scheduled Castes. 

The proportion of Scheduled CaGtes in the poverty population of India 
,is much larger than their proportion of 15' per cellt in the total population. 
They are. characterised by below-the-poverty-line economic states, poor 
,asset ownership general dependence on agricultural labour, subsistence, far-
ming, share-cropping, leather work and other types of .low-income occuoa-
tions; preponderance among bonded labourers; and subjccUon to social 
,and civil disabiUties. 

In my inaugural addreGs to the conference of State Ministers in charge 
elf Backward Classes Welfare in April, 1975, I had  emphasised the res-
ponsibility of the different departments in executing programmes relevant 
to the Scheduled Castes. That conference recognised the needs of the 
Scheduled Castes and recommended that each Department should identify 
programmes relevant to the Scheduled Castco3 in each sector and qua-ntify 
the benefits that should be made available to them. I undcntand that most 
State Governments have formulated Special Component Plans for Schedul-
ed Castes as part of their State Plans. 

The Special component plan, already prepared by the State Govern-
ment, have not only to be improved quantitatively and qualitatively but 
·should also be implemented satisfactorily. Satisfactory implementation will 

56 
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. require not only attention to programmes but also a clear-wt personnel policy 
consistmg inler-m,a ot orientaLiOl). af otllcers of Departments concerned 
with development towards the needs of the Scheduled Castes and their 
careful selection, training. and continuity of tenure. The objective of the 
various development programmes in the Special Component. Plan should 
be to enable Scheduled Castes families in the States to crOSG the poverty 
line within a short and specified period. if possible ~ least half of them 
In this Plan period itself. For this purpose, it is particularly important to 
take not of the developmental needs of the Scheduled Cast03 in each 
occupational category, identify the available opportunities suitable for them, 
formulate appropriate developmental programmes in the light of the abovo 
and build these programmes and corresponding outlays into the Special 
· Component Plan. In this context, an illustrative list of possible programmes 
in important sectors for different occupational categori03 of the. Scheduled 
Castes is enclosed. It is important that the programmes and outlays in the 
· Special Component Plan do not represent small token provisions,but 
should be adequate to cater to a substantial proportion of the number of 
· Scheduled Caste familio.> in the relevant occupational categories. 

The Scheduled Castes Development Corporation, which is anodtet 
important instrument for .the development of Scheduled Castes, should be 
activated and made effective in the fie,d. Close linkages should be establish-

. ed between' the sectral prgrammes in the Special Component Plans and 
the Scheduled Castcos Development Corporation's activities. There are also 
a numbr of other programmes for the Schedu:led Castes, which are wholly 
or partly funded by the Central Government. The State must take full 
advantage of them by preparing progMmmes and providing matching 
funds wherever prescribed. 

'You will hear in greater detail from the Ministry of Home Nlairs and 
the Planning Commission. You should see that the task of the develop-
ment of the Scheduled Castes receiv03 the highest priority from your State 
Government and gets the benefit of your personal attention and guidance. 
Please keep me informed of the action taken and the progress from time 
· to time. A Conference with focus on the progress of the economic develop-
ment of the Scheduled Castes may be held sometime later. 

"Chief Ministers and Govemoro of the States 

under President's Rule 

'(List attached) 

Yours sincerely, 

·Sd/-

(INDIRA GANDHO 
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~ ~  . list oI.prqgranunes ,for .• ~ ·dovclopmeut af Scheduled ,Castes; 
especially economic de.velopmeut, in tbe Special Component Plans. 

I. For the Scbeduled Castes apicultanl ~~  . ~ 51; 
~ ceat of an SdaedaIed Cutes .worte ... in the .COIIIItry : 

.(i) Animal Husbandry programmes including dairying.1o a ·viable: 

pac;kage, with linkages with OperatiOn FJood:II and other. 
Livestock programmes, "odder, veterinary services etc.; 

(Ii) Similar schemes for poultry, piggery, goat rearing, sheep ~ 

ing etc. in a viable ~ . 

(iii:) 'Scriculbn'c, .again ina viable packagcspecially formulated to 

meet -the noeds of the Scheduled Castes agricultural labourers.· 

All these ~  foe .aaricultwal labourerssbould be taken up on a. 
: ~  large scale so .as to .enable at least half the Scheduled Castes 

fQlUies to cross the poverty line within the Plan period. 

D. For 'SeIIedIded Castes· adtivators who constitute 28 per cent of aU: 
.... uled .Castes M'orken JaAe .couat9' : 

The Scheduled Castes cultivators are mostly ~  tenants,. 
~  and small farn:ters. They generally have .land hOldings of low 
quality and inferior croppingpanerns and inadequate inputs. The ~ 

iOg programmes required to be taken up fQ1' them: 

(i) The comprehensive development of all land 'hfilldiagsof ~ 
cd Ca&tC'3 in the State with the provision -of irrigation facili-
ties wherever surface or ground waterrcs.08I'ocs are available. 
In order that this makes a significant impact the programme 
has to be taken up on a sub9tantial scale through 8 sy!tematic 
listing of all Scheduled Castes holding:;. NecessBTY inputs like 
credit, electricity, pumpsets, etc. should also be suitably ~  . 

. (ll) Specific and $jgaiftcant coverage .of .the Scheduled Caste culti-
vators in all ~ '  prO<4rc.tion programmes. This will 
involve provis,io,n of iaputs like short·term credit, seedi, ferti-
lil.ers, etc. every season and services like marketIng assistance 
storage etc. • 

m. Programmes for other c •• _ . ~  fishermen ~  etc:' 

In certain parts of the country Sc)lcduled . ~ '  ieneta11yin speci.,. 
fie occupational groups in large D1N11bers. Thus for example fishermen in 
the Eastern. region and weavers in the Western are wholly or mostty from 
the Scheduled CastC"3. Almost all leather workers all over the country and' 
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producCl's of maoy bandicraft producta is various parts of the country are 

~~~~ ~~ : .: : 
them effectIvely. These would iDc:lude:-

(i) $pecial ~ ~ ~  wherever there iG a lar" num-
ber 0( Scheduled ~ ~  they fishermen, ~. leaiher 
workers or other artisans like basket IlIld mat makers, cano 
and bamboo worketa eta. 

(jj) Specific programmes for ~ ~  of the skills of the 
Scheduled Castes in Cottage and Village Industries. 

(iii) Provision of raw ~  bantsllinkages, training in appl'opriate 
technology to createl'-Pal'8de skills, common :facilities ad work 
places, market ~  subsidies etc. 

IV. Prognmuaes fer ~ 'eaaaied 1n'1O caW ' ...... occupatio .. 
like de .... of ctrY Iatriaes: .' 
Though their proportion among Ss:heduled Castes is small, this cate-

gory . ~~  attention OD ~~  of the human, aspects of their working 
QOIlditions. They_ have to be trained and rehabilitated in alternative oCcu-
pations, simultaileoa&ly with a PfOIl'8JDIDe lor CODVertiaa dry latriDtI lqto 
water-borne ~ . MeQn,-while ~  ~  and living conditions shoUld 
be improved. . . 

V. EdRadoD: ......... the llterecy pp 01 tile Sc:bedaIed C ...... 
~ ' : . 

Though considerable progress has been made in the educational deve .. 
lopment of the Scheduled Castes, there is still a wide literacy gap between 
the Scheduled Cutes aDd the net of the popaladoD and the dmp-oat rate 
is hlgher among them. These problems are particularly acute among those 
Scheduled Castes who are agricultural labourers, subsistence farmers and 
artisans. Programmes for bridging the' literacy gap of the ~ Castel 
require to be brought into the Pian and seriously implemented. Higher 
enrolment and lower drop-out rates through a scheme of payment of 
opportunity cost to the Schheduled Castes families who depend on tbe 

labour of their boys and girls to c:ontdbute to even subsistence level in· 
come: specialempbasis on the education of girls; makiDg adolt educa-
doD programme IIM?fe JIlflIl1rinafuJ aDd relevaDt to tho SchecJaJecI CUteI et-
pecially by providing informational inputs pertaining to ecoaomic deve-
lopment opportUDities BDd facilitiel; loc:atIDg a JOOCIIlUIIlber of Actalt ~ 
cation Centres and new schools in the Scheduled ~  ~  

as an instrument of social intergation. 
P.M.'s Jetter No. 2SI-PMO/80, dated the 12th March, 1980 

I, Sbri_ C. P. N, Singh, Governor of Uttar Pradesh, Lucknow. 

21 LS-5. 
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2. Shri Prabhu Das Patwari. Governor of Tamil Nadu, Madras. 

3 •. Shd. JaiIukbJat Hadd, 00Yeaar cf PuDJab, QndJp 
4. Shri Raghukul Tilak. GoverDorof Rajasthan, Jaipur. 

S. Shri C. M. Poonacha, Governor of Madhya Pradesh, Bhopal. 

6. Shri Bhagwat Dayal Sharma, Governor of Orissa, Bhubaneswar. 

7. Smt. Sharda Mukherjee, Governor of Gujarat, Gandbinagar. 

8. Shri A. R. Kidwai, Governor of ~  Paina. 

9. ~  I. P. Singh. Govc;rnor of Assam, ShiUong. 

10. Shri Sadiq Ali, Governor of Maharashtra, Bombay. 

11. Shri -Ram Lall, Chief Minister of Himachal Pradesh, Simla. 

12. Shri R. Gundu Rao, Chief Minister, Karnalaka, Bangalore. 

13. Shri E. K. Nayanar, Chief Minister, Kerala, Trivandrum. 

14. Shri Nripen Chakraborti, Chief Minister of Tripura, Agartala. 

IS.' Sbri iyoti Basu, Chief Minister, West Bengal, Calcutta. 

16. Shri Bhajan Lal, Chief Minister, -Karyana, Chandigarh. 

17; Dr. M. Channa Reddy, QIIief Minister, Andhra Pradesh, Hyderabad. 



APPENDIX ·u 

(Yi. para 4.9 of Report) 

SP.dal CDmJIIIr'",t PJ..-Ministry -.! H .. IIII 
(Rs. in lakhs) 

1981-8a 
----. --. _. --. _.-- ... -... -Al1licipa-
Total Plan Special. Percentage ted Ex-
Provision Compo- penditurc 

nent Plan 

I. Village Heallh Guide .. 1950.]0 ~ ~  14·99 \lUll.]') 

• 
II. MllItipurpose Workers . 517.l1li 611 .... 

]. Mala .. ia C'lntrol (Rural) 4776·6g 588.81 1!I·31 H6Il. 41 

4. Control of Blindness !l64·00 511. !III 19.78 "1-11 • .!',.: 

5. T. B. Control '43·t5 34·77 6·97 50. :.!:, 

6. Fileria Control 77·00 3·05 ].g6 1.7.1 

7. S.T.D. Control 110.00 11.60 13.00 

8. Diarrheal DiJeue Control 3.30 0.17 5·15 0.17 .. 
9. laG DGIIS ScboIarship achelQe 10.eo 1.00 10.00 0·36 

10. Collaborative Rtudie. in Nuclear Medi-
cine •• 1 •. 50 

.11. Other Rc.earch ~  on 
D'--e. to which ST: are generaUy 

46·54 prcme. IJ.OO 5·1!I 4.10 

III. Strenrtheninr of'bealtb iaf"onaation 1IY11e. 
and IDODitorilll •  •  .  • 10.14-

13· O'lntrol O,)Wlcil of' Rescarch in Hnnaeo-
pathy ".00 

1+ C.C.R. in ~  and !licldba. 118.80 ~ ~ IIl1·00 117·311 

15. C.O.R.. in UQUli Medici.. . SlI.OO g.oo 14.51 9.00 

.II. Grant to IIGder-Gr .... te OoIle.. eI 
rsM/IfI:IaIoeo ruD by ~  
BItt. of Book .. for •• • 15.00 1.80 Ill. 00 1.80 
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AI" .... m . 
(VW4,.,..a 4.9 ~ .  

SPECIAL ~ ~ R ' (),F ~  
(RI. i.n laklu)-

IgSl-8a 

T.,tal Special Percent. Antiei-
Plan Coulpo- ase pated 
Provision nent Plan Expendi-

ture S.C." 

I. &Il001 EdvMliort. 
UnivenaUlation of Elementary Education, 
Non-formal ~ . ~~  
projectJ for non-formal eduCation 'for 
children of9-1+ age group.. S80.oo 

2. .Adult Eludlitl" 

s 

76.0() 

(i) Rural Functional Literacy Project.. 650.00 16tl: • .,0 

(ii) AlSistance to ~  ~  .. tion. . 1.,.00 so.oo 

!i 

110.00 76.00 

24.92 162.00 

.~ so.09 

(iii) Shramik Vidyapeetb . 110.00 •• 00 10.00 •• 00' ______________ ..:J..' __ .•• _t...."':' 

Total: • 790•00 194.00 1If.55 19+.00 ___ ._. ______ ....... _.:.-_.o.L. ____ I.-_ 

3. S,IIHI Edulllllilm: 

NCERT Prograo:uncl on R . ~ and 
Training.. .  .  .  .  . 

4. U"iDmll7t1f1d Hi,,,,, ~ UGC 

5· StINklrllrillJ, 

Nationai Scbolanbipa of the Secondary 
Ita. for talented chi Iclclren for RUIIIIl 

S¥'O·OO 

Are... ISO. 00 

6. S,.,u tIIId PIa"..1 &tut.IiIm 

Sports &; Physical Education Scheme. 

7. y,.,,,, S"". 
Nehru ~  KeAllr •• 

_46.00 

60.00 

6,00 

~.  

So. 00 

..~ . . ,':'n7;.+6-' 
-'., ,;: .. I ", "  • :'. ~'.' . ' •• 

i 
'Gtancl Total-

6% 

~. ' 

7·113 17·80 

10.00 ' 6 .• 

4,,41, ,p .• 
< 

Is.01", M7·a6 



.. 

~  

:(V""ara 40.9 of'R.opOrt) 

. SPECIAL COMPONENT PLAN-MINISTRY OF ~R.  

.' (DEPAR.17MBNT OF POWER) 

(RI. in lakha) 

II, 5 

.~
~.  150.00 0.8g 377.00 

, 
~' 
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APPENDIX V 

(Vide Para 5.3 of Report) 

D.O. No. BC.ll014!70/81-SCBCD.nl 
Govt. of ¥a/Min. of Home-Affairs. 

dated the 28th Dec. 1981. 

As you are aware, the Special Central Assistance to the Special CompO-

neilfPlan for Scheduled Castes was introduced in March, 1980 and already 
Rs. crores have been released to your State. As has been 
reiterated on a Dumber of occasions, the additionality or funds accruing to 
the State from the Special Central Assistance should be used only for income 
generating economic development schemes and programmes. 

2. In this context, I would like to bring to your notice again the direc-
tions of the' Prime Minister containe,d in her d.o.letter No. 281-PMOj80, 
dated March 12, 1980 that at least 50 per cent of Scheduled Caste families 
in the States should be enabled. to cross the poverty line in the Sixth Plan 
period. As you will readily agree with me the Prime Minister's direction in 
this regard is paramount and it must be fulfilled. This can be done only 
if the Special Central Assistance -is used for this purpose in an integrated, 
optimoi and cost-effective manner, in conjunction with Bow o.f outlays and 
benefits !rom the various sectors of the State Plan (or in  other words, in 
conjunction with the State's Special Component Plan) as well as with re-

sources from other sources like that of the various corporations (not only 
the Sche,duled Caste Development Corporations), Cooperative and com-

mercial, financial institutions as so on. 

3. The Government of India have made the task of the State Govern-
ment eIlSier by not imposing any riJid pattern or tying up ~ Special Cen-
tral AssistalDce with any individual schemes and left tho State Government 
complete flexibility in this regard, keepiaa in view the local situation and 
opportunities. The only condition laid down from our side is that the • 
Special Central Assistance should be used for DO purpose other than income-
generating economic development schemes/propammcs so as to CID8ble,. 
arising fr9m the Prime Ministefs directi(jns. Scheduled Caste families. to 
cross the poverty line. At the same time, the State machinery wm ~  to 
~ this Jlexibility in a manner which will SO to fulfil the Prime Minister's 
pirections. 

4. You may, therefore, kindly look into this and see that all the depart-
~  keep in vieo.v the principles of (a) ~  of the Special Central 
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AssiBtanc:e in co:Djunction with other resources available or that can be 
made aVa!!able for income-gcneratins economic development schemes aDd 
prosrammes, and (b) Optimal and cost effective utilisation of the Special 
Central Assistance, so that the largest possible number of Scheduled Caste 
families in the various occupational Ctltegories are enabled to crOll the 
poverty line with avallable funds. . 

5. Incidentally, this will, to a considerable extent, go to determine the· 
amount of Special Central Assistance that the State will be able to earn, 
since balf of tbe Special Central Assistance is allocated to the States on the 
basis of effort-based criteria which the State Government are aware of. 

Yours sincerely, 
Sd/- Yogen,dra Makwana. 

(All Chief Minister of State) \. 
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e 

Co
m
mit
te
e 
fe
el 
th
at 
ev
en
 
i
n 
n
oa
-
di
vi
sl'
bl
e 
t
e
Ct
or
s 
qu
an
ti
ft
ca
ti
oo
 
of
 
be
8e
ftt
I 

c
al
l 
b
e 
ma
de
 
wi
t
h 
s
o
me
 
a
p
pr
o
xi
ma
ti
o
n 
ke
e
pi
n
g 
i
n 
vi
e
w 
t
b
e
Sc
h
e
d
uJ
e
d 

C
ut
e 
pi
op
ul
at
io
n 
li
ke
l
y 
t
o 
b
e 
be
ne
fi
tt
e
d.
 
F
or
 
e
xa
m
pl
e.
 
i
n 
t
he
 
ca
se
 
of
 

ma
jo
r' 
a
n
d 
me
di
u
m 
ir
ri
ga
ti
o
n 
pr
oj
ec
ts
, 
it
 
is
 
p
os
si
bl
e 
t
o 
w
or
k 
o
ut
 
t
he
 a
re
a 

wi
t
hi
n 
t
h
e 
c
o
m
ma
n
d 
of
 
su
ch
 
pr
oj
ec
ts
 
a
n
d 
t
he
 
di
re
ct
 
be
ne
fi
ts
 
li
ke
l
y 
t
o 

ac
cr
ue
 
t
o 
t
h
e 
Sc
he
d
ul
e
d 
Ca
st
e 
p
o
p
ul
at
i
o
n 
wi
t
hi
n 
t
ha
t 
ar
ea
. 
Si
mi
ar
ly
, 
i
n 

t
he
 P
o
we
r 
se
ct
or
, 
t
he
 b
en
ef
it
s  
li
ke
ly
 
t
o 
ac
cr
ue
 
t
o 
t
he
 S
c
he
d
ul
e
d 
Ca
st
es
 
b
y'
 

th
e 
r
ur
al
 
el
ec
tr
if
ic
at
i
o
n 
sc
he
me
s, 
s
uc
h 
as
, 
e
ne
r
gi
sa
ti
o
n 
of
 
ir
ri
ga
ti
o
n 
we
ll
s, 

el
ec
tr
if
ic
at
i
o
n 
of
 
Sc
he
d
ul
e
d 
Ca
st
e 
ba
st
ie
s,
 
s
u
bs
i
d
y 
f
or
 
pr
o
vi
si
o
n 
of
 
d
o
me
s-

ft
C 
c
o
n
ne
tc
i
o
ns
 
t
o 
t
he
 S
c
he
d
ul
e
d 
Ca
st
e 
ca
n 
b
e 
w
or
ke
d 
o
ut
. 
I
n 
t
h
e 
R
oa
ds
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se
g
Co
r,t
.b
c 
be
oe
fi
ts
 
li
ke
ly
 t
o 
ac
cr
ue
 
t
o 
t
he
 S
c
he
d
ul
e
d 
Ca
st
es
 
b
y 

~
 

of
· 
li
Dk
 r
o
a
ds
 
c
o
n
ne
ct
i
n
g 
t
h
e 
Sc
he
d
ul
e
d 
Ca
st
e 
vil
l
a
g
es
 
c
a
n 
al
s
o 
b
e 
q
ua
nt
i.
: 

fi
od
., 
T
be
-
C
o
m
mi
tt
ee
 
ar
e 
of
 
t
he
 v
ie
w 
t
ha
t 
t
he
 b
en
ef
it
s 
re
s
ul
ti
n
g 
fi
ci
n 
cr
ea
-
-

n
o
n 
0(
, 
Wr
as
tr
uc
t
ur
e 
a
n
d 
o
ut
la
y 
i
n 
t
he
 n
o
n-
di
vi
si
bl
e 
s
e
ct
or
s 
ar
e 
la
rg
el
y"
 

~
 b
y.
n
o
n-
Sc
he
d
ul
e
d 
Ca
st
es
 
u
n
d 
Tr
ib
e8
. 

Fr
o
m 
t
h
o 
da
ta
 
f
ur
ni
s
he
d 
t
o 
t
he
 
C
o
m
mi
tt
ee
 
it
 i
s 
se
e
n 
t
h
at
 
t
he
 p
e.
t
C
Cll
-

ta
p,
c(
J(
na
ll
oc
at
i
o
n 
J
DIl
d
e·l
Hl
d
er
 

~
 
Pl
a
ns
 
of
. 
va
ri
Ou
s 

~
 _
m
u
c
h 
l
o
we
r 
t
h
a
n 
t
he
 p
er
ce
nt
a
ge
 
of
 
Sc
he
d
ul
e
d·
 C
as
te
 
p
o
p
ui
ati
oil
, 

i
n •
 tJ
ae 
re
ap
cx
:ti
vc
 
St
at
es
. 
T
h
e 
pl
ea
 
of
 
t
he
 G
o
ve
r
n
me
nt
 
t
h
at
 t
h
e 
pe
rc
en
ta
ge
 

of
-.
o
ut
l
a
Yi
 
i
at
h
e 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
 
s
h
o
ul
d 
be
 
re
la
te
d 
t
o 
th
e 
p
e
r
-
:
 

ce
ut
a
ge
 
of
 
o
ut
la
y 
i
n 
t
he
 d
i
vi
si
bl
e 
se
ct
or
s 
is
 
n
ot
 
f
ul
l
y 
j
us
ti
fi
e
d.
 
. T
he
 
Co
m-

~
 

Q
u
e
o 
.. t
b
cr
ef
ot
e 
r
e
c
o
m
m
e
n
d 
t
ha
t 
t
h
e 
pe
rc
e
nt
a
ge
 
of
 
o
ut
l
a
y 
i
n 
t
he
 
S
pe
ci
al
 

C
o
m
p
oa
e
ot
 
Pl
a
n 
of
 
a 
St
at
e 
s
h
o
ul
d 
n
ot
 
be
 
le
ss
 
t
h
a
n 
t
he
 
pe
rc
e
nt
a
ge
 
of
 

Sc
he
d
ul
e
d 
Ca
st
e 
p
o
p
ul
at
i
o
n 
i
n 
tl
ra
t 
St
at
e.
 

Th
e 
C
o
m
mi
tt
ee
 
ha
ve
 
be
e
n 
i
nf
or
me
d 
t
ha
t 
i
n 
t
he
 
di
vi
si
bl
e 
se
c(
or
s,
 
t
he
re
 

ar
e 
t
w
o 
c
at
e
g
or
i
eli
 
of
 
pr
o
gr
a
m
me
s 
w
hi
c
h 
ar
e 
i
nc
l
u
de
d 
i
n 
t
he
 
S
p
e
ci
at
C
o.
 

po
oe
nt'
 P
la
n,
 
na
me
l
y,
 
(i
) 
I
ns
ti
t
ut
i
o
na
l 
pr
o
gr
a
m
me
s,
 
e.
g.
 
sc
h
o
ol
s,
 
di
s
pe
n-

sa
ri
es
, 
he
al
t
h 
ce
nt
re
s,
 
dr
i
n
ki
n
g 
wa
te
r 
we
ll
s 
et
c.
 
Th
e 
o
ut
la
ys
 
o
n 
s
uc
h 

sc
he
me
s 
ca
n 
b
e 
re
la
te
d 
t
o 
t
he
 
be
ne
fi
ts
 
ac
cr
ui
n
g 
di
re
ct
l
y 
t
o 
Sc
he
d
ul
e
d 

"
Ca
st
es
 
a
n
d 
t
he
re
f
or
e 
ar
e 
q
ua
ni
fi
e
d 
if
 

~
 

~
 
l
oc
at
e
d 
i
n 
Sc
he
d
ul
e
d 
Ca
st
e 

Ba
ti
es
 
or
 
ar
ea
s 
w
he
re
 
Sc
he
d
ul
e
d 
Ca
st
es
 
ar
e 
in
 
a 
ma
j
or
it
y;
 
m
d 

(i
i)
 
t
he
 

dt
.i
si
bt
e 
se
ct
or
s 
u
n
de
r 
wh
io
hf
 

~
~

.
 
~

~
 
iI
lt
ii
yi
dt
Dl
l 

be
ne
fi
ci
ar
ie
s 
ca
n 
be
 
i
de
nt
if
ie
d.
 
Ac
c
or
di
n
g 
t
o 
t
he
 c
ri
te
ri
a 
la
i
d 
d
O
Wll
 
b
y'
 t
he
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G
o
ve
r
n
me
nt
 
of
 
I
n
di
a,
 
w
he
re
 
a
n
y 
pr
i
ma
r
y 
sc
h
o
ol
s,
 
pa
nc
ha
ya
t 
g
ha
rs
, 
dr
i
n
k-

i
n
g 
wa
te
r 
we
ll
s, 
pr
i
ma
r
y 
he
al
t
h 
ce
nt
re
s,
 

~
 
ce
nt
re
s 
et
C. 
i
nt
e
n
de
d 

f
or
 
th
e 
e
nt
ir
e 
vi
ll
ag
e 
ar
e 
l
oc
at
e
d 
i
n 
a 
Sc
he
d
ul
e
d 
Ca
st
e 
ba
st
i 
or
 
i
n 
B 
vi
ll
ag
e 

pr
e
d
Q
mi
na
nt
l
y 
it
l
ba
bi
te
d 
h
y
S
C
he
d
ul
e
d 
r
Ca
st
es
 1
(
6
1 
p
er
 
<:
ef
tt
 
,
or
··
 me
re
 
;!
 of
 

Sc
he
tl
ul
e
d 
Ca
st
e 
p
o
p
ul
at
i
o
n)
, 
t
he
 
e
nt
ir
e 
c
os
t 
is
 
t
o 
be
 
i
nc
l
u
de
d 
i
n 
t
he
 S
pe
-

ci
al
 
C
o
m
p
O
ne
nt
 
Pl
a
n.
 
I
n 
t
he
 
R
oa
ds
 
se
ct
or
, 
t
he
 o
ut
la
y 
o
n 
c
o
ns
tr
uc
ti
o
n 
of
 

li
n
k 
r
o
a
ds
 
c
o
n
ne
ct
i
n
g 
t
be
 
Sc
he
d
ul
e
d 
Ca
st
e 
vi
ll
ag
e 
or
 
a 
b
a
st
i 
Wit
h 
t
h
e 
ma
in
. 

ro
ad
 i
n 
~
 i
nc
lu
de
d. 
Th
es
e 
ar
e 
on
ly
 
iI
lu
st
ra
ti
vo
 c
8s
es
. 
'l
b
o 
pl
o
vi
I
ki
u,
 ~
 

sl
i
b'
 f
ac
il
it
ie
s 
or
 
se
r
vi
ce
s 
is
 
i
nt
e
n
de
d 
t
o'
 b
e 
a
va
il
e
d 
at 
n
ot
 
o
nl
y 
b
y 
Sc
he
d
ul
-

ed
 
Ca
Ste
s 
b
ut
 
b
y 
all
 
C
OI
Dlll
1I
J1
iti
es
. 
"!
be
 

~ 
ar
o 
no
t 
1b
er
eI
or
e 

cq
nv
in
ce
d 
th
fl
t 
me
re
 
l
oc
at
i
o
n 
of
 
a 
pa
rt
ic
ul
ar
 
fa
ci
li
t
y 
i
n 
Sc
he
d
ul
e
d 
Ca
st
e 

,
ba
st
i 
.
$
h
Q
Ul
d,
 b
e 
t
he
 r
ea
s
o
n 
f
or
 
q
ua
nt
if
yi
n
g 
t
he
 o
ut
la
y 
i
n 
t
he
 
S
pe
ci
al
 
C
o
m-

p
Q
De
at
Pl
lJ
ll
. 
By
 
i
nc
l
us
i
o
n 
of
 
o
ut
la
ys
 
o
n 
s
uc
h 
c
o
m
m
u
ni
t
y.
 
be
ne
fi
tt
i
n
g 

Q
e
DJ
e
S,
t
h
e 
a
m
o
u
nt
s 
i
nc
l
u
de
d 
i
n 
t
he
 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
 
ha
ve
 
be
-

co
me
 
Jn
ft
at
ed
 
gi
vi
ng
 
th
e 
i
m
pr
es
si
o
n 
t
ha
t 
kt
r
ge
 
s
u
ms
 
of
. 
m
o
ne
y 
ar
e 
be
iJ
:I
g 

~
 O
Il
 
th
e 
Sc
be
du
le
d 
Ca
st
es
 
w
he
re
as
 
be
ne
fi
ts
 
ha
ve
 
n
ot
 
e
xc
l
us
i
ve
l
y 
fl
o
we
d 

t
ot
b
e
P
L 
-
Th
e 
C
o
m
mi
tt
ee
 
c
o
ns
i
de
r 
t
ha
t 
i
n 
t
he
 c
as
e 
0(
 
s
uc
h 
sc
he
me
s 
. t
h
e 

ba
lt
a 
of
 .
q
pa
nt
i
1i
ca
ti
o
n.
 of
 
f
u
n
ds
 
j
n 
t
he
 
Sp
ec
i
BI 
C
o
m
p
o
ne
nt
 
Pl
a
n 
s
h
o
ul
d 
be
 

~
~

~
 a
n
d 
fr
es
h 
g
ui
de
li
ne
s 
is
s
ue
d 
so
 
as
 
t
o 
e
ns
ur
e' 
t
h
at
 
t
b
o 

a
m
o
u
nt
s 
i
nc
l
u
de
d 
i
n 
t
he
 
Sp
ec
i
BI 
C
o
m
p
o
ne
nt
 
Pl
an
s 
r
ef
t
ec
t 
t
he
 
b
e
n
efi
ts
 

'
Wb
id
t 
ar
e.
 a
cf
1ll
lll
y 
. i
nt
e
n
de
d 
t
o 
ac
cr
u
e·
 t
o 
t
he
 

~
 
Ca
st
es
. 

T
he
 
Co
m
mit
te
e 
ha
ve
 
be
en
 
i
nf
or
me
d 
t
h
at
 t
he
 S
pe
ci
al
 
C
o
m
p
o
ne
nt
1i
1a
ns
 

f
Of
Pl
1
Wtt
ed
 
by
 
th
e 
St
at
e 
G
o
ve
r
n
me
nt
s 
ar
e 
di
!!
Cu
ss
ed
 
i
n 
t
h
e 
Pl
a
n
ni
ll
g 
C
o
m-

mi
sa
io
n..
w
W1
 

~
 
of
 
t
he
 
St
at
e 
G
o
ve
r
n
me
nt
s.
 
A 

~
 
of
 

t
h
e 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
 
f
or
m
ul
at
e
d 
b
y 
t
he
 
St
at
e 
G
o
ve
r
n
me
nt
s 

~
 

ca
te
s 
t
ha
t 
so
me
ti
me
s 
t
he
re
 
is
 
a 
te
n
de
nc
y 
t
o 
q
ua
nt
if
y 
an
:i
ou
nt
s 
i
n 
ce
rt
ai
n 

.....
. ... 
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se
ct
or
s 
b
y 
me
re
 
se
gr
e
ga
ti
o
n 
of
 
f
u
n
ds
 
o
n 
t
he
 b
as
is
 
of
 
pe
rc
e
nt
a
ge
 
of
 
t
h
e 
t
ot
al
 

.P
la
n 
o
Utl
ay
 
i
n 
t
he
 r
es
pe
ct
i
ve
 
se
ct
or
s.
 
T
he
 
C
o
m
mi
tt
ee
 
re
c
o
m
me
n
d 
t
ha
t 

wh
il
e 
fo
Cr
U!i
nis
in
g 
~

 
al
l
oc
at
i
o
ns
 
s
h
o
w
n 
i
n 
t
h
e 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
 
it
 

s
h
o
ul
d 
b
e 
e
ns
ur
e
d 
dr
at
 
t
h
e 
q
ua
nt
if
ic
at
i
o
n 
is
 n
ot
 
d
o
n
e 
me
c
ha
ni
ca
ll
y 
~
 
is
 

~
 
t
o 
t
h
e 
ac
t
ua
l 
be
ne
fi
ts
 
li
ke
l
y 
t
o 
ac
cr
ue
 
t
o 
t
he
 S
ch
ed
u1
ed
 
Ca
st
es
. 

T
he
 
C
o
m
mi
tt
ee
 
fi
n
d 
Ut
at 
al
l 
t
he
 S
ta
te
s 
ha
ve
 
n
ot
 
ye
t 
o
pe
ne
d 
~

~
 

bu
dg
et.
-b
ea
ds
 
of
 
ac
c
o
u
nt
ls
u
b-
he
a
ds
 
f
or
 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
n 
f
or
 
Sc
he
-

d
ul
e
d 
Ca
st
es
 
i
n 

~
 
of
 
t
he
 f
ac
t 
tl
ra
t 
i
ns
tr
uc
ti
o
ns
 i
n 
t
hi
s 
re
ga
r
d 
ha
d 
be
e
n 

is
su
ed
 t
o 
all
" 
t
h
e 
St
at
e 
G
o
ve
r
n
me
nt
 
ft
de
 
Mi
ni
st
r
y 
of
 
H
o
m
e 
Af
fa
ir
s 
le
tt
eJ
; 

N
o.
 
14
01
11
81
79
-
S
C
B
C
D 
II
I 
da
te
d 
2
1s
t 
Ja
n
ua
r
y,
 
1
9
8
2.
 
T
he
 
C
o
m
mi
tt
ee
 

CI.
p
C
Ct 
t
h
at
 t
he
se
 
i
ns
tr
uc
ti
o
ns
 
wi
ll
 
be
 
c
o
m
pl
ie
d 
wi
t
h 
wi
t
h
o
ut'
 
de
la
y 
b
y 
al
l 

t
h
o 
St
at
e 
G
o
ve
r
n
me
nt
s.
 
It
 
s
h
o
ul
d 
al
s
o 
be
 
e
ns
ur
e
d 
t
ha
t 
t
h
e 
f
u
n
ds
 
me
a
nt
 

f
or
 
th
e 
S
p
ec
i
al 
C
o
m
p
o
ne
nt
 
Pl
a
n 
ar
e 
n
ot
 
di
ve
rt
e
d 
t
o 
ot
he
r 
sc
be
me
s 
i
n 
1
M 

gc
oe
ra
1 
se
ct
or
. 

So
me
 
St
at
e 
G
o
ve
r
n
me
nt
s 
ha
ve
 
st
ar
te
d 
a 
sc
he
me
-l
IJ
l
de
r 
w
hi
c
h 
s
h
o
ps
 
ar
e 

c
o
ns
tr
uc
te
d 
b
y 
t
he
 
G
o
ve
t
n
me
nt
 
a
n
d 
al
l
ot
te
d 
t
o 
Sc
he
d
ul
e
d 
Ca
st
e 
pe
rs
on
s. 

A 
St
u
d
y 
Gr
o
u
p 
of
 
t
h
e 
C
o
m
mi
tt
ee
 
ba
d 
vi
si
te
d·
 t
w
o 
s
uc
li
 
sh
Op
pi
ng
 

~
 

i
n 
Ja
n
ua
r
y.
 
1
9
8
3,
 
o
ne
 
i
n 
a 
vi
ll
ag
e 
in
 K
a
k
or
i 
Bl
oc
k,
 
Di
st
ri
ct
 
L
uc
lr
n
o
w 
(
U
P)
 

a
n
d 
a
n
ot
he
r 
i
n 
Ma
li
ha
ba
d 
Bl
oc
k 
in
 
Di
st
ri
ct
 
Ha
r
d
oi
, 
V.
P.
 
A
n
ot
he
r 
St
u
d
y 

Gr
o
u
p 
vi
si
te
d 
a 
s
h
o
p
pi
n
g 
c
o
m
pl
e
x 
in
 
Ra
n!
!ll
 
Re
d
d
y 
di
st
ri
ct
 
i
n 
A
n
d
hr
a 

Pr
a
de
s
h.
 
T
he
 
C
Olt
 
of
 
ea
ch
 
s
h
o
p 
wa
s 
Ra
. 
8
0
0
0 
i
n 
K
at
o
d 
Bl
oc
k 
I
da
 R
a. 

9
0
0
0 
i
n 
Ma
li
ha
ba
d 
Bl
oc
k.
 
Fi
ft
y 
pe
r 
ce
nt
 
of
 
t
he
 c
os
t 
of
 
s
uc
h 
s
h
o
ps
 
is
 
pa
i
d 

as
· 
G
O
ve
r
n
me
nt
 
s
u
bs
i
d
y 
a
n
d 
th
e 
ba
hl
nc
e 
is
 r
e
pa
ya
bl
e 
fr
ee
 
of
 
i
nt
er
es
t 
i
n 

....
. 
~
 

\ 
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to
 y
oa
n 
ti
DJ
e. 
T
h
e 
C
os
t 
of
 
~ 
s
h
o
p 
c
o
ns
tr
uc
te
d 
i
n 
t
h
e 
s
h
o
p
pi
o
g 
co
mp
le
x 

i
D 
R
a
D
p 
Re
d
d
y 
Di
st
ri
ct
 
wa
s 
Rs
. 
15
00
01
-. 
.
T.
be
 C
o
m
mi
tt
ee
 
w
o
ul
d 
l
u
g
e
Bt
 

t
h
at
 a
ll
 
1h
o 
St
at
e 
G
<
m:
m
me
nt
s 
ma
y 
c
o
ns
i
de
r 
t
he
 
i
nt
r
o
d
uc
ti
o
n 
of
 
si
mi
la
r 

ac
:h
c
mc
a 
U
Dd
er 
~
 S
pe
ci
al 
C
o
m
p
o
ne
nt
 
Pl
a
n 
of
 
t
he
ir
 S
ta
te
s.
 

. 

So
me
 
St
at
e 
G
o
ve
r
n
me
nt
s 
h
ai
e 
i
nt
r
o
d
uc
e
d 
a 
sc
he
me
 
u
n
de
r 
w
hi
c
h 
G
o
v-

er
n
me
nt
 
p
ur
c
ha
se
s 
c
ul
ti
va
bl
e 
l
a
n
d 
a
n
d 
di
it
ri
b
ut
es
 
t
o 
i
de
nt
if
ie
d 
Sc
ll
ed
ul
ed
 

C
u
c
e 
II
II
de
ss
 
a
gr
ic
ul
t
ur
al
 
la
bo
ur
er
s. 
T
h
e 
C
o
m
mi
tt
ee
 
w
o
ul
d 
s
u
g
ge
st
 
t
h
at
 

a 
si
mil
ar
 s
c
he
me
 
ma
y 
b
e 
i
nt
r
o
d
uc
e
d 
b
y 
al
l 
th
e 
St
at
e 
G
o
v
er
n
m
e
nt
s.
 
At
 

le
as
t 
o
n
e 
ac
re
 
of
 
la
n
d 
c
o
ul
d 
b
e 
di
st
ri
b
ut
e
d 
t
o 
a
n 
al
l
ot
te
e 
fr
ee
 o
f 
C
O
St
 
if
 
t
he
 

aJ
It
 
of
 
I
u
d 
is
 a
pt
o 
R
~
 S
O
O
O/-
p
m: 
a
e.
 
Wb
er
o 
p
ur
c
hII
o 
of
 
C
Olt
 
of
 
II
al
 

is
 hi
sh
« 
t
ha
n 
t
hi
s 
li
mit
, 
t
he
 a
m
o
u
nt
 
i
n 
e
xc
es
s 
of
 
Rs
. 
5
0
0
0/
-
ma
y 
b
e 
gi
ve
n 

t
o 
t
he
 b
e
ne
fi
ci
ar
y 
as
 
i
nt
er
es
t 
fr
ee
 l
oa
n 
w
hi
c
h 
mi
ry
 
be
 
re
pa
ya
bl
e 
i
n c
o
n
ve
ni
e
nt
 

i
Ds
ta
I
me
ut
s. 
A
s 
f
ar
 
as
 
p
os
si
bl
e,
 
c
o
nt
i
g
u
o
us
 
ar
ea
 
of
 
la
n
d 
s
h
o
ul
d 
b
e 
pu
rc
ba
s-

-.
J 

c
d 
f
or
 d
is
tr
i
b
ut
i
o
n 
s
o 
t
h
at
 c
o
m
m
u
ni
t
y 
ir
ri
ga
ti
o
n 
fa
ci
li
ti
es
 
a
n
d 
ot
he
r 
be
ne
fi
ts
 
w 

ma
y 
be
 
c
o
n
ve
ni
e
nt
l
y 
ma
de
 
a
va
il
a
bl
e 
t
o 
t
he
 
al
l
ot
te
es
. 

So
 
fa
r 
o
nl
y 
fi
ve
 
Ce
nt
ra
l 
Mi
ni
st
ri
es
, 
na
me
l
y,
 
Mi
ni
st
r
y 
of
 
A
gr
ic
ul
t
ur
e 
a
n
d 

C
O
Ol'
C.f
8ti
on
. 
Mi
ni
st
ry
 
of
 
!
E
d
uc
at
i
o
n 
a
n
d 
C
ul
t
ur
e,
 
Mi
ni
st
r
y 
of
 
He
al
t
h 
a
n
d 

Fa
m
Dy
 
We
Ha
re
, 
Mi
ni
st
r
y 
of
 
La
b
o
ur
 
a
n
d 
Mi
ni
st
r
y 
of
 
E
ne
r
g
y 
(
De
pa
rt
me
-
Dt 

. o
f 
P
o
we
r)
 
ha
ve
 
i
de
nt
if
ie
d 
a
n
d 
q
ua
nt
if
ie
d 
o
ut
la
ys
 
f
or
 
S
pe
:i
al
 
C
o
m
p
O
ne
nt
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Is.
 
1
be
 
\
C
o
m
mit
t
e
o 
ha
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be
en
 
i
Df
o
ma
ed
 
th
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O 
f
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i
d
o
d
ht
i
o
D 
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te
d 
i
n 
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n
u
m
be
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of
 
Mi
ni
st
ri
es
!
De
pa
rt
me
nt
s' 
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o
gr
a
m
me
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T
h
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e 
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i
ni
st
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I D
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e 
he
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or
ie
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e
d 
pr
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!
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o
m
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/
7
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 C
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u
n
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 f
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l
a
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e
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r
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-
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de
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C
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t
ha
t"
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1
S 
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n
o
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t
o 
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ur
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t
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t 
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i
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S
pe
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o
m
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o
ne
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n 
f
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t
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c
he
d
ul
e
d 

~
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"e
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e
<.
li
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pr
e
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~
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ll
r 
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.
p
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t 
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~
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\
n
Dl
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l 
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as 

~
 C
o
m
mi
tt
ee
 
re
gr
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p
oi
nt
 
ou
t 

t
ha
t 
se
ve
ra
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of
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 M
i
ni
st
ri
es
 
/
De
pa
rt
me
nt
s 
ha
ve
 
n
ot
 
pr
e
p
ar
e
d 
S
pe
ci
al
 
C
o
m-
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p
Oo
en
t 
.
Pl
an
s' 
i
n 
t
h
eir
 r
es
pe
cti
ve
 
se
ct
or
i 
alt
ho
ug
h 
th
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e 
ye
a
n 
of
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o 
SI
Xt
h 

Pl
a
n 
ar
e 
al
re
a
d
y 
o
ve
r.
 
F
ur
t
he
r,
 
t
he
 f
e
w 
Mi
ni
st
ri
es
 
w
hi
c
h 
q
ua
nt
if
ie
d 
So
me
 

a
m
o
u
nt
s,
 
ha
ve
 
i
nc
l
u
de
d 
it
e
ms
 
w
hi
c
h 
d
o 
n
ot
 
di
re
ct
l
y 
be
ne
fi
t 
t
he
 
Sc
he
d
ul
e
d 

Ca
st
es
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Th
e 
_ C
o
m
mi
Ue
e 
e
x
pe
ct
 
t
ha
t 
e
ve
r
y 
Ce
nt
ra
l 
Mi
ni
st
r
y 
I
D
e
p
ar
t
m
e
nt
 

w.
h
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e 
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::t
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e.s
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ve
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n 
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be
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i
n
g 
o
n 
t
h
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ve
l
o
p
me
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Qf 
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l
e
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t 
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O
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de
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y 
t
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he
me
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c
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r
e
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l
y
b
e
n
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t 
t
he
 

Sc
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ul
ed
 
Ca
st
es
 
a
n
d 
q
ua
nt
if
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o
ut
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ys
 
f
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t
h
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S
pe
ci
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C
o
m
p
o
ne
nt
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Pl
a
n 
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n 

t
he
ir
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es
pe
cti
ve
 
se
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s.
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T
h
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Pl
a
n
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n
g 
C
o
m
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o
n 
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n
d 
t
h
e 
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ni
st
r
y 
of
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me
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I
ai
r
s 
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l
St
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e
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ur
e'
t
h
at
 
t
h
er
e 
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o 
f
ur
t
he
r 
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n 
th
e' 
f
or
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at
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o
n 
of
 
S
pe
ci
al
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o
m
p
o-
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e
nt
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b
yt
b
e 
'
Mi
ni
St
ri
es
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T
h
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Mi
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st
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es
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hi
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U
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sh
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t
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y'
re
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 t
h
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h
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e
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. b
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h
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n
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t
h
e 
S
Pe
ci
al
 
C
o
m
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o
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sc
r
ut
i
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b
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n
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n
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C
o
m
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o
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n
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p
pr
o
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' 

~
'

~
~
 
s
h
9
ul
d 

~
 
de
ta
il
s 
re
ga
r
di
n
g 
t
he
ir
 
re
s
pe
ct
i
ve
 

. 
.
.
.
.
 

-
'
 

.. 
.
;
 ,.
 

~
 



'
4 

1
5' 

5.
 ~
 . 
Sp
ec
ia
l 
C
o
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nt
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~
 
ma
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i
n 
as
si
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in
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t
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d 
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u
n
de
r 
t
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ri
o
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sc
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6.
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S'
pe
ci
al 
ee. 

As
si
st
a
nc
e 
is
 
tr
ea
te
d 
as
 
an
 
ad
di
ti
ve
 
t
o 
ea
c
h 
St
at
e 
Pl
a
n 

o
ut
la
y 
wit
h 
re
fe
re
n
Ce
 
t
o 
th
e 
t
ot
al
it
y 
of
 
t
he
 p
r
o
gr
a
m
me
s 
f
or
 t
he
 d
e
ve
l
o
p
me
nt
 

of
 
Sc
he
d
ul
e
d
Ca
st
e:
s.
  
T
hi
s 
as
si
st
al
lt
e 
is
 

~
 t
ie
il
 1
0 
8p
e
Cifi
c 
~

: 
Th
e 

C9
I
DI
Dit
te
e 
ba
ve
  
be
e
n 
i
nf
or
me
d 
t
ha
t 
t
he
 S
pe
ci
al
 
Ce
nt
ra
l 
As
si
st
a
nc
e 
ha
s 

he
l
pe
d 
in
 
m
ot
i
va
ti
n
g 
t
be
 S
ta
te
 
G
o
ve
r
n
me
nt
s 
t
o 
p
ut
 
in
 l
ar
ge
r 
ou
tl
ay
s 
fr
o
m 

t
he
ir
 r
es
pe
ct
iv
e 
St
at
e 
Pl
a
ns
 
i
nt
o 
t
he
ir
 S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
. 
T
he
 
C
o
m-

mi
tt
ee
 
w
o
ul
d 
su
gg
es
t 
t
ha
t 
e
mp
ha
si
s 
s
b
o
uJ
d
be
 o
n 
ut
il
is
at
io
n 
of
 
th
is
 a
ss
is
ta
nc
e 

f
or
 
i
nf
ra
st
r
uc
t
ur
e 
de
ve
l
o
p
me
nt
 
sc
he
me
s, 

~
 
or
ie
nt
e
d 
pr
o
gr
a
m
me
s,
 

tr
ai
ni
n
g 
of
 
st
af
f 
a
n
d 
pr
o
gr
a
m
me
s 
of
 
si
mi
la
r 
na
t
ur
e 
f
or
 
wh
ic
h 
t
he
 

~
 

of
 ·
th
e 
St
at
e 
G
o
ve
r
n
me
nt
s 
in
 t
he
ir
 S
ta
te
 
Pl
a
n 
o
ut
la
y 
ma
y 
n
ot
 
be
 
a
de
q
ua
te
. 

At
 
t
he
 
ti
me
 o
f 
th
e 
A
n
n
ua
l 
·
Pl
an
 d
is
cu
ss
io
n 
wi
th
 
t
he
 P
la
n
ni
n
g 
C
o
m
mi
s-
v: 

si
Qn
j
Mi
ni
st
ry
 
of
 
H
o
me
 
Af
fa
ir
s, 
ac
t
ua
l 
ut
il
is
at
i
o
n 
of
 
Sp
ec
ia
l 
Ce
nt
ra
l 
As
si
st
-

an
ce
 
wi
t
h 
re
fe
re
nc
e 
t
o 
i
n
di
vi
d
ua
l 
sc
he
me
s 
d
ur
i
n
g 
t
he
 
pr
e
vi
o
us
 
fi
na
nc
ia
l 

ye
ar
 
s
h
o
ul
d 
al
s
o 
b
e 
l
o
o
ke
d 
in
to
. 
T
hi
s 
ex
er
ci
se
 
wi
ll 
he
l
p 
i
n 
t
be
 
pr
o
pe
r 

ap
pr
ai
sa
l 
of
 
ac
hi
ev
e
me
nt
s 
ma
de
 
an
d 
di
st
n'
bu
ti
on
 
of
 
Sp
ec
ia
l 
Ce
nt
ra
l 
As
Ii
st
-

an
ce
 
a
mo
ng
 
th
e 
St
at
es
 
an
d 
Un
io
n 
Te
rr
it
or
ie
s 
to
r t
he
 f
oll
o
wi
ng
 y
ea
r. 

Th
e 
ma
i
n 
O
bj
ec
ti
ve
 
of
 
de
ve
l
o
p
me
nt
 
pr
o
gr
a
m
me
s 
in
 t
he
 S
pe
ci
al
 
C
o
m
p
o-

ne
nt
 
Pl
a
n 
is
 
t
o 
e
oa
bl
e 
at
 
le
as
t 
5
0 
pe
rc
e
nt
 
of
 
t
he
 S
c
he
d
ul
e
d 
Ca
st
e 
fa
mi
li
es
 

to
 c
ro
ss
 
t
he
 
po
ve
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y 
li
ne
 d
ur
i
o
g 
th
e 
Si
xt
h 
Pl
a
n 
pe
ri
od
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N
o 
pr
ec
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e 
da
ta
 
is
 

av
ai
la
bl
e 
as
 
re
ga
r
ds
 t
he
 n
u
m
be
r 
of
 
Sc
he
d
ul
e
d 
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st
es
 
fa
mi
li
es
 w
h
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y 
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cr
os
se
d 
t
h
e·
 p
o
ve
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li
ne
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i
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o
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ra
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n
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se
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i
m
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o
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u
n
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di
ff
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ma
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il
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a
b
o
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t
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I.l
l
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e
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an
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Sc
he
d
ul
e
d 

Tr
i
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fa
mi
li
es
 
w
h
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we
re
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e
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U
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te
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at
ed
 
R
ur
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De
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l
o
p
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og
ra
m
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s. 
T
he
 
da
ta
 
sh
o
ws
 t
ha
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1
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i
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i
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d
o 
n
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t
a
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i
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Fl
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a
Ss
is
ta
nc
e 
u
n
de
r 
in
cfI
Vi
du
1l
1 
sc
he
me
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 o
r 
u
n
de
r 
pa
c
ka
ge
 
pr
b
gr
a
m
mt
s·
 
aJl
.d
 

ha
ve
 
be
e
n 
c
o
u
nt
e
d 
m
or
e 
t
ha
n 
o
nc
e.
 

U
n
de
r 
t
h
e 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
PI
a
n,
 
va
ri
Qu
s 
fa
mi
l
y 
qr
ie
nt
c:
d 
sc
hc
e
mc
s 

ha
ve
 
be
e
n 
i
nt
r
o
d
uc
e
d 
b
y 
t
he
 
va
ri
o
us
 
de
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ut
me
nt
s 
f
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t
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o
n
o
mi
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de
ve
-

l
o
p
me
nt
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d
ul
e
d 
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st
es
 
t
o 
e
na
bl
e 
t
he
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t
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s 
t
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p
o
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ne
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me
s 
ar
e 
b
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n
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n
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n
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e
d 
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t
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nt
e
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e
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R
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o
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ra
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ua
l/
c
o
m-

m
u
ni
t
y 
it
ri
ga
ti
o
n 
we
ns
· 
al
o
n
g
wi
t
h 
p
u
m
p 
se
ts
, 
mi
lc
h 
a
ni
ma
ls
, 
b
ul
l
oc
k 
c
ar
ts
. 

..:
r 
0\
 



po
ul
tr
y, 
g
o
at
, 
s
he
e
p 
a
n
d 
pi
gg
er
y 
u
ni
ts
 
et
c.
 
i
n 
a
de
q
ua
te
 
n
u
m
be
rs
/
q
ua
n-

t
P
b,
l 
.
~
 
be
 
CO
UIl
te
co
f. 
Th
e: 
iJ
ls
tr
Qc
ti
Ol
)S
 .
 
~

 ..
 t
hi
lt
. 
do
ub
le
. 
C
Oil
nt-
. 

~
 
to
' h
e 
it
vo
id
ec
J 
iii
 t
he
 

:
~

:
':

':
' 
..
 
, '
.
.
 
-
-.
 
'
.'
 

(i
) 
Wh
en
 
a 
fa
mi
ly
 
is
 
gi
ve
n 
as
si
st
a
nc
e 
u
n
de
r 
di
ff
er
e
nt
 
sc
he
me
s 

be
ca
us
e·
 a
 
si
ng
le
 
sc
he
me
 
ma
y 
be
 
i
nc
a
pa
bl
e 
of
 
ge
ne
ra
ti
ng
 
t
he
 

de
si
re
d 
le
ve
l 
of
 
i
nc
c
me
, 
it
 s
h
o
ul
d 
be
 
c
o
u
nt
e
d 
o
nl
y 
o
nc
e 
. . 

(i
l)
 
Di
if
er
el
lt
 
me
mb
er
s 
of
 
t
he
 f
a
mi
l
y 
ma
y 
be
 
gi
ve
n 
dii
fe
re
nt 
se
li
e-

III
fI
S 
~
 
th
at·
 t
he
y.
 m
ay
: 
t
o
_
er
· 

~
 -
1
1'
-' 
in
cll
ll
R
Cl
O-

~
 il
t"
st
Ki
b 
. ~
 a
Js
Q. 
l
be
 

~
'
 s
he
Wti
 
be
 -
eo
i
mte
d. 

~
:
 
..
. 

.. 
...
 
. 
.
.
.
.
.
 

'. 

fi
ii
) 
A 
fa
mi
ly
 
m
ay
 
be
 
as
si
st
e
d 
t
hr
o
u
g
h 
t
w
o 
or
 
m
OT
e· 
dit
te
re
Rt 
~
 

ti
es
 l
ik
e 
D
R
D
A,
 
Sc
he
du
le
d 
Ca
st
es
 
De
Ve
lo
p
me
nt
· 
C
or
p
bt
at
m
n!
; 

Co
op
er
at
iv
e 
I
ns
ti
t
ut
i
o
ns
, 
K
ha
di
. 
an
d 
Vi
ll
ag
e 
I
n
d
us
tt
ie
s 
Co
al'
"-

:::t
 

mi
ss
i
On
 
Kh
ud
i·
 
a
n
d·
 V
i
Ha
ge
 
In
dt
J
St
ti
es
 
B
o
or
d,
 
lI
an
dl
oo
ni'
 Il
t
w
e-

~
 C
Or
po
r1
lt
io
ns
,·
 
Sr
tt
aI
I 
I
n
d
us
tr
ie
s 
De
ve
lo
p
Me
nt 
Co
r-

po
ra
t
Wn
, 
Re
gi
o
na
l 
De
ve
l
o
p
me
nt
 
Co
rj
x
>r
at
io
rt
, 
Sf
Ic
 
et
c.
 
I
n 
s
uc
li
 

ca
se
s 
al
so
 
th
e 
fa
mi
li
es
 
s
h
o
ul
d 
be
 
c
o
u
nt
e
d 
o
nl
y 
on
ce:
 

~
 ::

~:
'~

 ~
:
:
~
 ~
~

~
~~

~~
~~

~~
 

th
e-
s
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
ns
 
of
 
t
he
 
St
at
es
 
w
o
ul
d 
b
e 
ar
o
u
d
d 
l
b.
 
1
8
0
0 

cr
or
es
 a
n
d 
S
pe
ci
ol
 C
e
nt
ra
l 
As
si
st
a
nc
e 
of
 
th
e 
M"
tn
is
b'
y 
of
 
~
 A
ff
hlf
s 
WO
blc
J· 

be
 
ab
tJ
ut 
Rs
. 
3
3
0
cr
or
es
. 
Sc
he
d
ul
e
d 
Ca
st
e 
fa
mil
ie
s 
ha
ve
 
al
s
o 
be
en
' 
as
si
i-
· 

t
e
d 
ua
cI
eI'
 
th
e-
pr
og
ra
nu
no
s·
 
of
 
Ce
nt
ra
l 
Mi
ni
st
ri
es
 
an
d 
th
e 
Sc
he
dU
Ie
d 

Ca
st
e 
De
ve
lo
p
me
nt 
C
or
p
or
at
i
o
ns
. 
F
ma
nc
e 
ha
s 
al
s
o 
be
en
 
ma
de
 
av
ai
la
bl
e 
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6.
2
6 

3 

t
hr
o
u
g
h 
va
ri
o
us
 
l
oa
n 
sc
he
me
s 
i
n 
t
he
 
c
o
m
me
rc
ia
l 
ba
n
ki
n
g 
se
ct
or
 
a
Dd
 
t
he
 

c
o
o
pe
ra
ti
ve
 
se
ct
or
 
f
or
 
va
ri
o
us
 
pr
o
gr
a
m
me
s 
be
i
n
g 
i
m
pl
e
me
nt
e
d 
u
n
de
r 

t
h
e 
S
pe
ci
al
 
C
o
m
p
o
ne
nt
 
Pl
a
n.
 
H
o
we
ve
r,
 
D
O 
da
ta
 
is
 a
va
il
a
bl
e 
t
o 
as
se
ss
 
h
o
w 

fa
r 
th
e 
as
Si
st
an
ce
 
pr
ov
id
ed
 
t
o 
th
e 
Sc
he
du
le
d 
Ca
st
e 
fi
mll
ie
4 
ba
s 
re
su
lt
ed
 

i
n 
-a
ct
ua
ll
y 
ra
is
i
n
g 
t
he
ir
 i
nc
o
me
 l
ev
el
. 

T
h
e 
C
o
m
mi
tt
ee
 
ar
e 
n
ot
 
ha
p
p
y 
t
h
at
 
wi
t
h 
s
u
c
h 
la
r
ge
 
i
n
ve
st
me
nt
s 

ha
vi
n
g 
be
en
 
m
a
d
e 
u
n
de
r 
t
he
 
'
>a
ri
ou
s 
se
ct
or
al
 
pr
o
gr
a
m
me
s,
 
n
o 
cr
it
ic
al
 

e
va
l
ua
ti
o
n 
st
u
di
es
 
ha
ve
 
be
e
n 
ma
de
 
a
b
o
ut
 
t
he
 
ac
t
ua
l 
ac
hi
e
ve
me
nt
s.
 
T
h
e
y 

wi
s
h 
t
o 
p
oi
nt
 
o
ut
 
t
ha
t 
me
re
 
c
o
u
nt
i
n
g 
of
 
n
u
m
be
r 
of
 
fa
mi
li
es
 
a
n
d 
t
ha
t 
t
o
o 

o
n 
a 
d
at
a 
ba
se
 
w
hi
c
h 
ha
s 
n
ot
 
be
e
n 
pe
rf
ec
te
d,
 
is
 
n
ot
 
a
de
q
ua
te
. 
. T
h
e 

_ 
C
o
m
mi
tt
ee
 
t
he
re
f
or
e 
re
c
o
m
me
n
d 
t
ha
t 
a 
q
ui
c
k 
e
va
l
ua
ti
o
n 
s
h
o
ul
d 
b
e 
ma
de
 

i
n 
se
le
ct
e
d 
bl
oc
ks
 
i
n 
ea
c
h 
St
ak
 
t
o 
as
se
ss
 
t
he
 
e
xt
e
nt
 
t
o 
w
hi
c
h 
t
he
 a
ss
is
-

-t
a
nc
e 
ma
de
 
a
va
Il
a
bl
e 
u
n
de
r 
'
>a
Oo
us
 
sc
he
me
s 
ha
s 
re
s
ul
te
d 
i
n 
ra
is
i
n
g 
t
he
 

in
co
me
 l
e
Ve
l 
of 
Sc
he
du
le
d 
Ca
st
e 
fa
mil
ie
s 
a
Dd
 
en
ab
le
d 
th
e
m 
to
 c
f
OI
I 
th
e 

po
ve
rt
y 
li
ne
 a
s 
al
so
 
su
st
ai
n 
it
 t
h6
re
af
te
r. 
Th
e 
ev
al
ua
ti
on
 
st
ud
ie
s 
sh
ou
ld
 

be
 
ca
rr
ie
d 
o
ut
 
b
y 
s
pe
ci
r
ui
se
d 

~
. 

O
n 
th
e 
ba
si
s 
of
 
re
s
ul
ts
 
of
 
s
uc
h 

st
u
di
es
, 
t
h
e 
~
 
be
i
n
g 
i
m
pl
e
me
nt
e
d 
s
h
o
ul
d 
be
 
s
ui
ta
bl
y.
 
m
o
di
fi
e
d 

s
o 
t
h
at
 
th
e 
o
bj
ec
ti
ve
 
of
 
ta
ki
n
g 
at
 
le
as
t 
5
0 
p
er
 
ce
nt
 
of
 
t
h
e 
fa
mi
li
es
 

a
b
o
ve
 
t
he
 
p
o
ve
rt
y 
li
ne
 
d
ur
i
n
g 
t
he
 
Si
xt
h 
Pl
a
n 
p
er
i
o
d 
is
 
ac
hi
e
ve
d.
 

It
 h
as
 
be
en
 
de
si
re
d 
in
 
t
h
e 
Pr
i
me
 
Mi
ni
st
er
's
 
le
tt
er
 
da
te
d 
1
2t
h 
Ma
rc
h,
 

1
9
8
0,
 
th
at
-
a 
cl
ea
r-
c
ut
 
pe
rs
on
ne
l 
p
oli
cy
 
co
ns
iit
in
g 
ln
Ie
r-
ali
a 
of 
or
ie
nt
at
io
ll 

of
 
of
fi
ce
rs
 
of
 
De
pa
rt
me
nt
s 
c
o
nc
er
ne
d 
wi
t
h 
de
ve
l
o
p
me
nt
 
of
 
t
he
 
Sc
he
d
ul
e
d 

~
 
ao
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6'
2
7 

Ca
st
es
 
a
Dd
 
t
he
ir
 c
ar
ef
ul
 
se
le
ct
i
o
n,
 
tr
ai
ni
n
g 
a
n
d 
c
o
nt
i
n
ui
t
y 
of
 
te
n
ur
e 
sh
ou
Jd
 

be
 
no
Jv
ed
. 
T
he
 
C
o
m
mi
tt
ee
 
w
o
ul
d 
s
u
g
ge
st
 
t
ha
t 
t
he
 
tr
ai
ni
n
g 
as
pe
ct
 
as
 
we
ll
 

as
 
po
st
ia
g..
 
of
 
c
o
m
pe
te
nt
 
a
n
d 
tr
ai
ne
d 
st
af
f 
i
n 
t
he
 
va
ri
o
us
 
de
ve
l
o
p
me
nt
 

°b
lo
ek
s 
a
n
d 
at
 
t
he
 d
is
tr
ic
t 
a
n
d 
St
at
e 
le
ve
l 
s
h
o
ul
d 
b
e 
gi
ve
n 
gr
ea
te
r 
e
m-

p
ha
si
s 

sO
 
t
ha
t 
t
he
 
va
ri
o
us
 
pr
o
gr
a
m
me
s 
ma
y 
b
e 

~
 s
uc
ce
ss
f
ul
l
y.
 

. 
. 

.. .
 

~
 

T
h
e 
e
xi
st
i
n
g 

° 
a
d
mi
ni
st
ra
ti
ve
 
ma
c
hi
ne
r
y 
i
n 
t
he
 

~
 
s
h
o
ul
d 
al
s
o 

b
e 

pe
rf
e
Ct
ed
 
wi
th
 
a 
vi
e
w 
t
o 
c
o
nt
i
n
u
o
us
 
m
o
ni
t
or
i
n
g 
of
 
va
ri
o
us
 
pr
o
gr
a
m
me
s.
 

Ut
l
de
r 
t
he
 I
nt
e
gr
at
e
d 
R
ur
al
 
De
ve
l
o
p
me
nt
 
Pr
o
gr
a
m
me
 
a
n 
I
de
nt
it
y-
c
u
m-

m
o
ni
t
or
i
n
g 
ca
r
d 
k
n
o
w
n 
as
 
"
Vi
ka
s 
Pa
ln
i:
a.
" 
b
as
 
be
e
n 
in
tr
od
u
Ce
d. 
T
hi
s 

ca
r
d 
us
ua
ll
y 
c
o
nt
ai
ns
 
c
ol
u
m
ns
 
f
or
 
s
ur
ve
y 
n
u
m
be
r 
of
 
la
n
d 
c
ul
ti
va
te
d,
 
o
w
n-

er
s
hi
p/
te
na
nc
y 
pa
rt
ic
ul
ar
s,
 
e
xt
e
nt
 
of
 
la
n
d 
c
ul
ti
va
te
d,
 
so
ur
ce
 
of
 
ir
ri
ga
ti
o
n,
 

et
c. 
S
o
me
 
St
at
es
 
ha
ve
 
al
re
a
d
y 
i
nt
r
o
d
uc
e
d 
"
Vi
lc
as
 
Pa
tr
i
ka
" 
wh
il
e 
a 
fe
\\'
 

~
 

ar
e 
c
o
ns
i
de
ri
n
g 
it
s 
i
nt
r
o
d
uc
ti
o
n.
 T
h
e 
C
o
m
mi
tt
ee
 
fe
el
 
t
ha
t 
t
he
 i
de
nt
it
y 
ca
r
ds
 

w
hi
c
h 
ma
y 
be
 
ca
ll
e
d 
"
Vi
ka
s 
Pa
tr
i
ka
" 
or 
gi
ve
n 
a 
s
ui
ta
bl
e 
n
o
me
nc
la
t
ur
e,
 

s
h
o
ul
d 
be
 
m
a
d
e 
c
o
m
pr
e
he
ns
i
ve
 
a
n
d 
pr
i
nt
e
d 
in
 
t
he
 
f
or
m 
of
 
a 
b
o
o
kl
t:
t.
 

Th
es
e 
ma
y 
c
o
nt
ai
n 
va
ri
o
us
 
de
ta
il
s 
s
uc
h 
Q
S:
-

i)
 
Fa
mi
l
y 
pa
rti
c
QI
Il
I
S. 

ii
) 
Le
ve
l 
of
 
E
d
uc
at
i
o
n.
 

il
l)
 D
es
cr
i
pt
i
o
n 
of
 
H
o
us
e 
si
te
 
an
d 
H
o
us
e.
 

i
v)
 
R
ec
or
ds
 
m 
Ri
g
ht
s 
c
o
p
y 
a
n
d 
i
nc
l
us
i
o
n 
a
n
d 
e
xc
l
us
i
o
n 
(
K
ha
ta
, 

Pl
ot
, 
pa
rt
ic
ul
ar
s 
of
 
la
n
d,
 e
ll
I
S 
of
 
la
n
d 
a
Dd
 
ex
te
nt 
of
 
la
n
d)
. 

v)
 
Li
ve
st
oc
k 
(
De
sc
ri
pt
i
o
n 
of
 
ca
tt
le
, 
g
oa
ts
, 
sh
ee
p 
a
n
d 
bi
r
ds
 
et
c·
 
an
d 

t
he
 
D
u
m
be
r)
. 

....
.. 
\
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vi
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'
A
n
n
u
al
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o
me
 
a
n
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s
o
ur
ce
 
of
 
i
nc
o
me
. 

v,
ii
i)
 
Ba
nk
 
L
oa
ns
. 

m)
 
L
o
a
as
 
fr
o
m·
 c
o
o
pe
ra
ti
ve
 
s
oc
ie
ti
es
. 

~
 
L
o
a
u 
fr
Q
m 
ot
be
r 
so
ur
ce
s. 

xi
) 
As
si
st
wl
Ce
 
fr
o
m 
G
o
ve
r
n
me
nt
 
(
A
gr
lc
ul
t
ur
al
 
o
pe
ra
ti
o
ns
).
 

~
.
 
As
si
st
an
ce
 
(r
o
m 
G
o
ve
r
n
me
nt
 
(
ot
he
r 
s
o
ur
ce
s)
-

xi
ii
) 
~

 
(s
uc
h 
as
 
s
pe
ci
al
 
ev
en
ts
, 
ma
rr
ia
ge
, 
cy
cl
on
e, 
dr
o-

.t etc.
).
 

It
e
m 
N
os
. 
(
vi
ii
) 
t
o 
(
xi
i)
 
sh
ou
,l
d 
i
nc
l
u
de
 
pa
rt
ic
ul
ar
s 
of
 
cr
e
di
t,
 
de
bi
t 

al
i
d
ba
la
nc
e.
 

I
n 
'ca
ses
 d
er
e 
as
si
st
an
ce
. 
B 
pr
mi
&
4 
b
y 
th
e 
Gt
w
er
n
m
eil
t 
me 
p
Ul
l-

c
ul
l.
. 
m
a
y 
b
e 
mt
er
e
d 
oa
nd
 
a
ut
he
ri
ti
ca
te
d 
b
y 
t
h
e 
~
 
ag
8r
ic
ie
s. 

T
h
e 
C
o
m
mi
tt
e
e 
r
ec
o
m
m
e
n
d 
t
h
at
 
t
he
 
"
Vl
ka
s 
P
at
ri
k
a"
 
s
h
o
u
kf
 
be
 
i
n-

tr
o
d
Uc
e
d 
i
n 
al
l 
t
h
e 
St
at
es
 
a
n
d 
U
ni
o
n 
Te
rr
it
or
ie
s.
 
T
he
 
C
o
m
mi
tt
ee
 
ar
e 

of
 
th
e 
vie
w: 
t
ha
t 
t
bi
i 
wo
ul
d 
go
 
a 
lo
ng
 W
2lJ
 
in
 
pr
o
pe
r 
mo
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to
ri
ng
 
of
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Si
st
an
ce
 
gi
ve
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t
o 
t
he
 
be
ne
fi
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i
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l
u
di
n
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Sc
he
d
ul
e
d 
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~
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l 
fi
nd
 
o
ut
 
wh
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ur
t
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a
n
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re
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to
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n
o
w 
t
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t
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va
no
us
 
sc
he
me
s 
o
n 
t
he
 
ec
on
o
mi
c 
de
ve
l
o
p
me
nt
 
of
' 
,t
h
e 

~
.
 

-I ; 

;1 'S ~ iJ ~ ~ ~ ~ ~
 I I I -



;
8 

1
·
1
0 

~
~

 
J)
e
ve
w
p
me
nt
 
C
or
p
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e
n 
~
 
u
p 
i
n 
1
7 

~
~
 
~
 
di
tf
er
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ur
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tb
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C
o
m
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es
 
Ac
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or
 
C
o
o
pe
ra
ti
ve
 
So
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Ac
t.
 
T
h
e 
C
or
p
or
a-

~
 
so
t 
u
p 
i
Q. 
K
a
m
at
a
b 
an
d 
We
st
 
~
 
ar
e 
f
or
 b
ot
h 
Sc
he
du
le
d 
Cit
te
s,.
 

II\
ld.
 $
ch
ed
u.l
e4
 
T
d
b
cl
 
w
h
e
n
u 
ot
he
r 
Co
rp
or
ad
oa
s 
ar
o 
fo
r 
Sc
he
ch
de
d 
C
ut
e
s 

0
Al
y. Vn
de
r 
a 
~
 
S
p
o
ns
or
e
d 
Sc
!J
e
me
 
i
nt
r
o
d
uc
e
d 
i
n 
M
ar
dI
, 

1
9
7
9,
 

gr
an
 • 
.
-
I
Ml
 b
J 
th
e 
~
 G
ov
e
m
Dt
en
t 
t
o 
t
h
o 
St
at
e 
O
of
t
m
me
Dt
a 
f
ur
 

i
n
ve
st
me
nt
 i
n 
t
he
 s
ha
re
 
ca
pi
ta
l 
()
f 

~ 
~

~
 
i
n 
t
he
 
ra
ti
o 
of
 
4
9:
5
1.
 

no
 
Sc
he
me
 
wa
s 
m
o
di
fi
e
d 
m 
J
ul
y,
 
t
9
8
1 
t
o 
i
nc
l
u
de
 
as
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